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MINISTRY OF EXTERNAL AFFAIRS
NOTIFICATION
New Delhi, the 7th August, 1995

G.S.R. 592 (E).—In exercise of the powers conferred by section 24 of the Passports Act, 1967 (15 of 1967), the Central
Government hereby makes the following rules further to amend the Passports Rules, 1980, namely :—
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1.

2.

(1) These rules may be called the Passports (Amendment) Rules, 1995.

(2) They shall come into force on the date of their publication in the Official Gazette.

In the Pasgport Rules, 1980,—

Forms and items shall be substituted, namely :—

[see sub-rule (2) of rule 5]

"Schedule TI1-A"

(2) for Schedule ITI-A, the following Schedule shall be substituted, namely -—

T

(1) in Part T of Schedule I1I, for Part I of Forms "EAP-1" and "EAP-2" and the items relating thereto the following

3. No. Description of Passport application forms Cost in India Abroad
(1) @ 3) @)

1. Form No. 1 for issue of ftesh passport (printed in black ink Free Not applicable
and available at all Passport Offices in India)

2. Form No. 1 for issue of fresh passport (Printed in blue ink Rs. 3.00 Not applicable
available at Post Offices in India)

3. Form No. 2 for miscellaneous services on passport Free Not applicable
(printed in brown/chocolate ink)

4. Form No. 3 for passport to be issued in lieu of lost/damaged Free Not applicable

5. Forms No. EAP-1 Ext. for issue of fresh passport Not applicable Free
and EAP-2 Ext for miscellaneous scrvices on passport

6. Form No. EAP-5 for issue of Ceiiificate of Identity Free Not applicabe

[No. VIII/887/22/95]

B. K. MITRA, Jt. Secy. (CPV)

‘oot Note ;—Principal rules were published vide No. GSR 691 (E) dated 11th December, 1980, Gazette of India, 1980
(Extraordinary) Part I, Section 3, Sub-section (i) subsequently amended by :—

(i)
(i)
(iii)
(iv)
v)
(vi)
(vH)
(viii)
(ix)
(x)
(xi)

Number GSR 50 (E) dated 7-2-1981
Number GSR 469 (E) dated 24-6-1932
Number GSR 325 (E) dated 12-4-1983
Number GSR 494 (E) dated 16-6-1983
Number GSR 345 (E) dated 29-3-1985
Nuraber GSR 860 (E) dated 1-11-1985
Number GSR 857 (E) dated 13-10-1987
Number GSR 84 (E) dated 11-2-1988

Number GSR 1155 (E) dated 21-11-1988

Number GSR 622 (E) dated 27-7-1990
Number GSR 653 (E) dated 2-7-1990

(xii)
(xiii)
(xiv)

(xv)
(xvi)

(xvit)
(xviii)
(xix)

(xx)

(xxi)

Number GSR 100 (E) dated 4-3-1991

Number GSR 275 (E) dated 20-3-1991
Number GSR 586 (E) dated 21-6-1991
Number GSR 111 (E) dated 22-1-1992
Number GSR 684 (E) dated 15-6-1992
Number GSR 721 (E) dated 7-8-1992

Number GSR 477 (E) dated 16-6-1993
Number GSR 485 (E) dated 1-7-1993

Number GSR 503 (E) dated 10-7-1993
Number GSR 833 (E) dated 2-12-1994
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YA WHR
GOVERNMENT OF INDIA
aritra qraar wraiea/REGIONAL PASSPORT OFFICE
urEdt v/ ACKNOWLEDGEMENT

FTIET TS I, Yo% W FrafalfEs o= e & Wy W 3T | ST TEH T oo renessssssesreeseenes
T oo ssanssenns R 1 FI YOS S GG 79 HIE HI QY A 9 98 woy gen fad |
Received your application form alongwith.........ccoevveiiccniinnnncncen fee and other documents mentioned below. Your refer-
ence 18 NO. v Dated......cc.coeeeveevennene. Please bring this card or quote this reference for enquiries.

THIT&Y Signature
T &g urEdre stfysRi/For Regional Passport Office

T TS ahT fatuT : /Details of documents received :
1. % g9e/Bank Draft :
TRVAMOUNL..vooveeerreeeae d&/Number........... fea@/Date................
2. TRINTE i G&/No. of photographs [::J:
a0 g qEare, afg HiE g/01d Passport, if attached — ‘
*epratera WA @ fAw/For Official Use [ |

A G FY dared
0.1G.S.

& ¥,
A/ At/

QR SN KU oo eveveeesseveseeestasesaasstaeatsessssasbasaseresasas st assssssnrasesatshsesbessbesestassbsssbesssensshenssssenssassa st s aedsbsanarorsisstsassssons
T T TS et

House No. & Street......... Eeereesurssatessstsreattaaseeansasstessteetberessesntseassasasiateeraesbaersnte It tarasieredieanisaatiaintiesreesssesseeRatseesete b et senres
s TE I

V202 O TUTT TS T U SO O O SOU SO P PSPPI PO PP PRI C AR

I T U
TOWIL & SEALC. c.vrvevrereesseeersreessesstsastassessesssaseessaasserasssassesbssassabensetobestsersass s oA s e aara s b Hhsea e e e asde s s e sobba s e sas s nennessRaastessatsanaans

DIN COQCrr oo oo osoesooeeseseseoseses e ees e AR 88 1254288 SA 422 RRR RS RS R R R S R
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Y& T/INDEX CARD

MG BT WIH-Ik aR § vy g
To be filled by applicant in BLOCK LETTERS

1. AW (S/4Ri/FRT) Full Name (Mr./Mrs./Miss.)
L. BTBEE/ADPPICAIL. ........otvverreeeecvtseeeaecessensss s stsenss s bt sene e s eees bS8 sss et S ensses R8s s bR s e rt e e neb s ensseee bt rsses

ST TS (o174, L1 V=1 S g SO O OO PO PO U PR STOU PR
IV, R Rl S POUSE.. ... reeceeses e s sttt e ss b5 E RS ba £ ne 8 bt s ant S ene b enna e
2. T Tl PErITANEIE AAATESS. ... veveeeeeeeesrseeeesetssreeeesesstseseesstaseseesessas o8 eaeaetanseaneeeestaseesssmssatesesenetasatemnseessssssesneemnsetsenenerararasanns

......................................................................................................................................................................................................
........................................................................................................................................................................................

.............................................................................................................................................................................................

TeEM W1 T/ Visible distinguishing Marks...........coc.cvoieieeessierice s seserseens o —— - ——
T T FUTA/PIACE OF DITtH. ..ttt st et e e et et st
T THII/DALE OF BILth.e.oveecieececreir et sts st et e eeseeee s seneeeeearr s
HIV/PLOTESSION. .....oveorereereesisresesbssssemsesssbens et ebtseseresees st s seras s s eane e bt e e e bas e
AT TGS Ho/Previons PASSPOTt NO.......u..eeeuerrrseeesssinressseemsssesssseesssssereesasesssssesesenns
AT T T TRIG/DAtE OF [SSUE.......ceorvsireeceeirit s veseeaebssbenrese st eese e sssseneesenns
TR T WETUSPECIMEN SIZNALUTE. ...v..eccrrrrersecressieseseeesirsrmessesiassssesessmsesssensesana

b <A A A

wtem & wam & fg
For Official Use Only

M
Ref/File NO....covvveeeeciiireeenee

2. I W a0y
1. 9EYR E Date of Issue

Passport No...oeccivivieee e
3, Rl % WA

Place of Issue.........ccooveeeeivninree
4. Hiwaafeo

Observation/Remarks
5. e d & YA

Subsequent services

romewite
............................... PAC.
T AT
................................ T.O.R.
TPt
................................. F.T.S.
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Scrial No. PPT 1 /95

HILA QLRI
GOVERNMENT OF INDIA

IEEEIR:EIG S
MINISTRY OF EXTERNAL AFFAIRS

qrENE SATST-97
PASSPORT APPLICATION FORM

(wrd v & wgd Prar wraurligds o)
(T w3 Ferl # wrt W)

() &TE ...

............................................................

............................................................

............................................................

............................................................

r: =% FREE OF CHARGE

FORM NO. 1

(o o W (35 x
45 fy,41.) aei fremnd aft
Y B Y T B
7T ST S emde T W
g =ifeq |

Applicant must paste
(35 x 45 mm) one
photograph hare with half
the signature on the

photograph and half on
the application.

(Read Instructlons Carefully Before Filling
The Form) (Please FlIliIn BLOCK LETTERS)

C L]

Cash Bank Draft

Amount of fee Paid Rs. 300/-

Bank Draft No.......ocoovs il
Bank's Name ..o

1.. Fullname (Expandedinitials, surname to be written first).
(i) Applicant ...............cc.oooiiee . C e

() Father ........ooovimiiii e
(li]) Mother..........ooveiiriicivicnien s vemcnneaes
(V) Spouse ........cccooeeiiiis o ovimine e n .

2.
Male Female
3. Date of birth
Date Month Year
4. Placeofbirth ...,
5. Visible distinguishing mark : ......ccc.ccccconurene.e

............................................................

............................................................

............................................................

PIN code
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7 uﬁm&mﬁiw%&u(&)ﬂﬁ&nﬁﬁmwm
A aef Al ¥ Y, U I e @ ol oy

¥ Y ¢ sty ® R wrEn
£ DURURRUURUURRRS HE e (famien)
15 | R WA e
i a

L qUET S BT R BT
(ii) o arriw  wrw o BRR o A aeiwo it
¥ &t Ry fiftg -

............................................................

9. WOt AT N el Wl WA W e ¥, i one o
¥ (Priw o a7 W)

...........................................................

10. AZE & yrra & e R o T e @ R
L\C fem
(1) oot e
(2) e e
T WH e
(1) e
(2) e

11, T ANEE X @A FH e /arn e e @
IEd g WeA e ar ? & woan swe v E |

(1) o AT WA

(iv) TRERFTBIR e

12. 1 SRS ‘SEmTEA WY v T § wma ¥ 7
H 3 |t aaw #Y g ’tadt amd (Fréa
oy ) T

13. T Ead WM HAr d ?

T

7. itthe applicant has not reslded atthe address
glven aganlst para (6) contlnuously for the
last two years, please furnish tha oWer
address(es) with duration where he/she has
resided during the period.

From ..., to. (date)
Distt. ..., State ...
PIN code

8. (I} Applicantis a citizen of India by :

Birth Deascent Registration  Naturalisation

(ii) Ifthe applicant ever possessed citizenship
of any other country, give details :

). If the applicant ever changed his/her name,
give detalls : (see para 7 for instructions)

............................................................

............................................................

10. Panrticulars of chlldren to be included in
applicant's passport:

Name Sex
(1) e e e
() s e
Place of birth Date
(1) e e
(2) e e

11. The details of passport/travel document held/
applied for, if any :

(I} PassportOfficeFileNumber:.................. U
(i) PassporUTravel Document Number ........ ...

(iti) Date of Issue/Application

(iv) Place of Issue/Application ................... ...

12. Is appljcant entitled for “Emigration Check
ves NotRequired (ECNR) 7" li Yes, attach attested

copy of the document (see para 4 for
No fnstructions)

13. Whaether the passport contains valid visas?
Yes

No
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Gin)

14, mm fa:-l:m

() @ STgEr wERE/AET g T
foqT Ty @ a7 SR ST R T ar orgar
Tarel Ik TERT @Y e o |

AT gLy e 9T 39T varatdd far
T v |

(i)

FIT AR WY asfr ared et fomar war
T |

15, waurd sifafras, 1957 #Y aw 6 % st

ST A

() @ gE e EA Y ard| @& % g
T wed HT ey 7 fdi orqofies 96 & fag
fepadt T v & Fdt =marig BT amdes
Y AT ZET AT @1 o FTAT @ g
AR

T T ) ol wrrerd o d e
& [T6a o gFEam o Wk ?

w1 fE =T BT e ¥ 9w e d
ANUZ, GREA ST G & qNve g
AT B g JTRT T ) TATET & S
AR famr 7 ¥ 7

feroeft :
gfe IUUE Ug B F 9T 1415 w7 39 B
¥, U T e e rEd &nr d

16, IFMALH I AU

3 T & HAT, Ul AR SrEvsal & uid
et ¥ ofit HY @=mr & fedy org Ry
AR @ T qr wTeRs ey el fed ¥
W5y HIG o AT 7 @YY &, T 38yt
e & =1 & oy oy andY e foar AT ¥

EE IRV IECATIRAR 4G X AR AC L ERL G KOG
& forg & g e & frden & | g 7@
& o ¥ o aradd st o e
AT W LA B IL99 q 1§ Y& AEY
T AGI BE THWEF AT GAT A
o srfefam, 1967 @ swrfa O sway
¥

g

w5

ur

T

&l

i

No

Yes

No

No

Yas

No

Yos

No
Yes

No

(i)

(ii)

(i)

(i)

16.

Yes 14. Please indicata whether :

A passport/travel document was refused/
impounded at any time or restored
conditionally.

The applicant was repatriated at Government
cost.

The applicant was ever deported to India.

Information required under section 6
of the Passport Act, 1967

Has the applicant at any time during the
period of five years immediately preceding
the date of this application been convicted
by a Court in India for any criminal offence
and sentenced to imprisonment ?

Are any criminal proceedings pending
against the applicant before a courtin India?

Has a watrant or surnmons for appearance
or warrant for arrest or an order prohibiting
the applicant's departure from India been
issued by a court ?

NOTE:

If answer 1o any of the questions in 14-15 is
‘ves’, furnish details in a separate sheet
duly signed.

DECLARATION OF APPLICANT:

| owe aliegiance to the sovereignty, unity &
integrity of India and have not voluntarily
acquired the citizenship or travel document
of another country.

I have not lost, surrendered ‘or been
deprived of citizenship of India.

The information given by me is true and
I am solely responsible for its accuracy.
| am aware that it is an offence under
the Passports Act 1967 to furnish any
false information or to suppress any
material information with a view to
obtaining passport or any other travel
document.

............................................................

...........................
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7. aft qEnr swaew =hE ® fr ¥ @ wva-Ren stemr

v EE # o
& gz e | v § B ordea wa (m)

...............................................................

TP A
foraanr & wrar-faa | arfipomea €, @ e A ¥ | Sear Q@
af g Y R @ & wa dar/ &t § | § Frstgad
Qe T / et & o Iaa et ore i @ @
¥, Soe it T far & ol € o o8 i AR
forar ¥ ol 39 e o gud waw § &
FrHS we ¥

..............................................................

e / forat | srferraes @ wrarer ) S e (R @
T ol &l & T w5 SR ) -

17. Declaratior: of Parent or Guardian it passpont

is for minor:
| affirm that the particulars given above are: in

respect of (Name) ...l
Son/daughterof ..o
of whom | am the Parent/Guardian.

| undertake the entire responsibility fox his/her
expenses. | solemnly declare that he/st e has not.
lost, surrendered or been deprived of his/her
citizenship of India and that the inforr nation given
in respect of himvher in this applica'.ion is true.

.................................................................

Name & Signhature/T.l. of Parent/Guardian (Left
hand T ). if male and Right hand T I. if female)

TETT oo AT o Place .......ccooceviiiinn s Date .....................

-y (T /At frem ® el sty . Enclosures :

THIOTTT A &9 & qaW ) : Government/PSU empl oyae attach original NOC
Frataq vam & g For Office Use

19. szs %yt | A W Rewdl W par
FE QW TS @ Pra -Gy gk § |

19. Specimen signatures or Thumb Improssions

of appHcant in the boxes given bel
two stickers. ’ owAND on
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Jafme iaazm-‘-‘tﬂ (mmm(a';;
45 fr.+1.) uwi faaerg
PERSONAL PARTICULARS FORM BN G
(ff‘lﬁ Cﬁﬁ“ﬂ') 9T 3T A T vH W
B i |
: Applicant must pasted
(In Dupllcate) (35 x 45 mm) ona
photograph haere with half
the signature on the
photograph and half on
the application,
A (MU T WA W W) ittt it et e raa s st et e eae e a e e eane e raeenaraeaeneeanras
Full name (Expanded Initials) .. .. ... o it iia it it vin s et s amscsaniancneanaans
2. faw/sex: (1) TsWMale (2) ©Female
3. (%)  ww omATE } oER Wit o A i k ?
(3  Has the appllc:ant ever changed his/her name ? ¥ /Yes iNo
R 54 1A 11 £ 1 T PN
(b) Hyes, pravious NAMO: ........ovvviieerierrenrnnnnen, b e e e e e ran e e e e e e n e raetae e e et e e ane e
4. @ faf¥/Date of birth wrifa/Date aw/Month w/Year
L . 0 T T | o {1 T
FOEUTOWIL oot i eee oottt et teneen s tr e e RIMUDISIE. e e
LS 1T} R PR PSPPSR Rt WTPIN code
T 77 I G 2 R (T T T - PP
(W/D) AT AT AT VI OtOI S NAITIB . . . e et eee e s v e iemts e e e s eanaanaeerraa st nasanste st abn e teenttestananrnntenntnens
(jc) af /o WAE] Spouse's (NUSDANA/WIEE) NBMB. . ... e.u it et et e vt et e e e e an e e e e vaeeaneanaeaeeanaennenns
7. wdi/Address:
(1) v § wrdt wa/ Permanent address In India: (2) wfurt we/Present address:
FARWAY7? [ Residingsincs ..o (=% [data)
HHAWIR ], [Housename/No. ... oo v, TFAF G [ H, [House name/NO. .......cccoereeeieeeree .,
TR T VlLSSURO oot oo AR TR VULISHOOE .ot e
TR /POSEOMICE ....ovce vttt e cene TN /PostOfice ..o
i amT/ Police Station .f......c..ocveeeveee i R AT/ Police Station .. .....ccoeeoovieiee i
TOE DS vt e ree e eres et e et es T DISI. e e
T[S ..o e UM/ SLAtB ...ttt .
R ®T/ PIN code N fam ¥/ PIN code T

BBV [ TOLNO. covveeeeeresroeeeeeeeeeere oo o, ¥R E. / Tel. No e
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m > L o T o e 1
8. uﬁmﬁwﬁiwm&a(@ﬂ&hﬂqﬁwwmwﬂﬁ A[Fem AWM L (i, | date)
A o kA, Fea 9wl # 9} I o ¥ o ww :
e & B e B AR e SRRy T & N O AWM /A, [House name/No. ......... ... e L
oKt 7% 1/ T ¥ Yufe R o w1 g wfafe d (w9 i ) Tl Vil /Street.......... bt e, A
Wﬁﬁ“ﬁ)wﬁﬁ"ﬂ“m%mwm“ﬁ TR POStOMICO ..ot
T WG T A
gferd Ut/ Police Station .........cocoooooiiicece e,
if the applicant has not resided al the address given
agzinstpara(7) continuously forthe lasttwo years, pleage BT/ DISt. ... e
furnish the other address (es) with duration where he/she ™/ State
has resided during the period. Applicant shouldfurnishan 7 T e e
additional set of Parsonal particulars form (in duplicata fort ¥%x/ PIN code
with photagraph) for each additional place of stay during .
the last two years. PP form may be photocopied for this ARG /Tl NO. ..o
purposs.

9, wed :- A fw @ Q) Prdww wikemi % i A T o T wraa A el W )

Reéferonces :- Names and addresses of two responsible persons in the applicant's locality who can vouch for the applicant,

(1) BIFrom .o, wE/to .. .. ... . (&% date) (2} RA/Trom. . BE[O... ..\ .\ e (x| dats)
T W [ 3, [ House Name/No. .. oo e, ) TEAW AW /A, [HouseName/No. ....... .. oo,
T TR [VILISHOO ..ot et T/ TR VLS8t ..ot e s
IERAT [PostOffice ... TR P oSt OiCe e
BT/ DSt v ettt T/ DSt .ot e e
T [ STAIB oot e e LA S € (- TR
e w¥%/ PIN code R #1%/ PIN code
BRBIE, [ TOLNO. .o s BRBRFH,  TOLNO. .o
10. swiiR® fwtor 1/ PHYSICAL PARTICULARS:
(Fm) werd] Halght .........ccooeveeinne, WEY M. A/ em.
() AW OB oo s () MR e,
(b) Colourof @ayes.........ccooviimei i e, (c) Colourof hair ..o i e
() OO MTIIRE T ..o\ttt ettt et areaneeeen,
(d) Visible distinguishing mark .........c..ccoeeiiiiiii PP SR PP RTPUPURRIRO
1. 90 SAEE R o RS ¥ 11. Is applicant a citizen of India by :
ey LRI GUC IS CTU AL I EE O AL Birth Doscent Registration  Natutalisation

12, (%) ofX e W qrad [ wo awm ¥ W@ g sae el € s

{a) Furnish details of previous passportftravel document, i any:

(i)  TRATE WEAT | PASSPOR MUMDBE ......ovuiiioeeeeeeie e seeeesee st ee e etase e
2. O B W ATHW / Date 0f ISBUG ....co.v.ivereeeeeie ettt
3. wr® ¥1& W W/ Place of issue .......... USSP OPROUOP TSI

................................................................................

Mk ¥ TR/ 3wt Wil S W P i ke

el | T wre % SR W P
Signature or Thumb Impression of the applicant (Left hand
T.l. of male and Right hand T.I. of female)
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Juferes fRERor-g=
PERSONAL PARTICULARS FORM
(& wferdl § W)

(In Dupilicate)

(HT%F T B (35 x
45 for. 1) et Fagent A
HTATH B AT BENLT R
w A end e m W
8 =R |

Applicant must pasle*
(359 x 45 min) one

photograph hara with half

the s&ignature on the

photograph and haif on
the application.

1. Q@ A (ST W OWAIT A ML) oo s
Full name (Expanded Inftlals) ... i e
2. Fovsex: (1) g&/Male (2) w/Female
3. (& wn wes A op wv o A v ¥ 7
(a) Has the applicant ever changed his/her name ? ¥ /Yes mi/No
(@) R, R TBRIAII L Lottt ettt ettt e e e e
{b) Hyeg, pravious NAIMA: ... . .. oviiiira i ir it aniaa st tiananraasnanasss PP
4. w1 ffa/Date of birth wriia/Date ] WE/Month WYear
G, I PLACE Of DIt h .. i e a e ee et eae s
STEUTOWN ... b st e FIBIUDISHE. ..o
TFUSLAS ..o eaieiereceerereres ottt retseb b e 1 WWPIN code
6. (W/3) T T M Fathers MaME. ... ooyttt e e et te e nen e e e et ae e sreean e e senbb e ae e ebe e eanas
(Th) U TR MOthEr S NAMG . . .4 vuv ottt vaetes et et st e s e e v v an e e s aaaaes i an nnnsasnenaaaenas
(i) i | T WA/ Spouse's (husband/Wife) MBMB. . ... .. e e vte it it ie e e e e e et e rae e evane e
7. u&i/Address:
(1) wrar ¥ wrdt g/ Permanent address in India: (2) i ww/Present address:
SAATWRE? / Residingsince ........... .vveeeee. (Rt date)
HHEAE N /%, [ House name/NOo. ........cc.ceercrireeeenas WWH W AW [ 4, [ House name/No. ......... et
T[T VLSOO ..ot T/ TR VIILISIOB ..o st
IR JPOSLONICE ..o e W /POt OHICO ..o,
gRIA A/ POllce Statlon ...........cccoovevmreciicee YR AT/ Police StAtION ...........c.coeevveeeee st
P/ DISt. ..t et P/ DSt v ettt
LU S - 1 PO UPOT L T (- T
o wix/ PIN code | R ®i%/ PIN code

FREPTH, [ TOLINO. . o TR, [ Tel No. ..o,
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8. afX e Prfer & ¥ (6) A fod 7 & W T 3wk RAIFrom oo, CBEJUO s s (a1 / date)
R A w W ¥ A, wr e i @ g W wnafy T ot |
TETA WA R, [ House name/No. .....oooovveoveeeeeee .
Srafy & A T A | e TR v st e @ Ry AL °
i am v/ T Y Nafem feron o e s Rk A (W it f el JVill/Street ................ s e,
ot @ f) v w02 | y| Sk @ frg YaRes R e TR [POSLOMICO ... oo o oo
wEt wrdt wew |
GV AT/ Police Station ...........c..eevveeeeevcr .
If the applicant has not resided at the address given _
against para (7) continu0u5|yfor[he lasttwo years, p]eaﬁe m/ DSt e
furnish the other address (es) with duration where he/she | Stat
has resided during the period. Applicant should furnish an A v
additional set of Personal particulars form (in duplicate R ®1%/ PIN code
with photograph) for each additional place of stay during . :
the last two years. PP form may be photocopied for this - TR, [ Tel No. oo e .
purpose.
9. wad :- ad iy B Y Rroiew wiewl # am v @ ¥ A sl w6
References :- Names and addresses of two responsible persons in the applicant's locality who can vouch for the applicant.
(1) RAJFrom...cccceeiivnan. [ T AT JRTTTTR (11w / date) (2) A/From.......beo, AF[tO.. .. .o, (=i | data)
YE AW [ . [ House Name/NO. ......cocvvevereeeeennns TFEAT AN /. [HouseName/No...... .. . ..o,
TR VIL/SUOOT v s oo it [T Vil /Street o
TR [P OSLOMICE ..ot W [POStOMICE oot e e e
RIS/ Distt............ SR R/ Distt . e e,
T SHAtO ...t et e T ] AT e e
o7 |/ PIN code PR #3/ PIN code
FAREFTE / TOLINO. ... TEFH. / TOL NO. ..o s
10. sOR® RTTor : | PHYSICAL PARTICULARS:
(F/a) el Height ........cocooovevennnn, WY m. R cm.
(@), S T BT .o (M WA STE e,
(b} Colour of 8Yes.... v ) Ceiourof hair o
(T) TEAEETEE R e e
(d) Visible distinguishing mark ... e G e e
11, o7 WREE NRA 1 TmE b 11. Is applicant a citizen of india by :
g ETQUTTH e U AL R (| C T A AL Birth Descant Registraton  Naturalisation
12, (%) ufd oo o araae [ v gwndv ¥ A e wwer wha g

{(a) Furnish details of previous passport/travel document, if any:

(i) retE WO/ Passport NUMDOT ... . oottt
7. vl A & avda ) Date of issue ..o e e
ol T WY W Place of iS308 ..o TP

s # e e S S P s e &
o’ A A O S e P

Signature or Thumb Impression of the applicant (Left hand
T.!. of male and Right hand T 1 of female)
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T wrd) gaer g
(e gaem el gRaw & ger & ol
wyirg § gaf & Rng o= o T 1)

— l

R, e i 9 8w & sla R s ¥ | Snegeiet o gadT AT ot w o meeqel geen e uw s ¥ R aoam
arfuferem & Ty gl @ weer wos Rar o ww ¥ s @ oy wrtard @ ow el ¥ 1 qredE o qraar gamer ) et g wrel @
AT [ & 1§ qrer & qrEwrd w1 aw SR T 8 sraen e | o Swwn T A 8 | o Rt gk 3 § wps @ e wftg | wedd
TG N W A B R @97 ol erde & i sfaada faw § Red wof s el @ity | o gafi aedd safaasmda
fram ®p qradd R A7 o w gE T Ry o & o aredr g g gt wear & o uRes e g Redrr A | o wesrd s b
M Rty el sifperd wr el wy & A1 o @ g€ Rear s wifk |

1. ST B AT
e o wfdnrd w9 ¥ sy Wty & e & defige g & st B S | e o aree safaa & HeRt W S G AEE T
el faw S |

2, YT
ATA w & " 3o0 T9E B UW @ YTam A%E o §n sve & wRA S0 3o | e g At L () @ e § S ey |
300 oyl &1 el § v wd e § of oo @ e @ gt @ ford e it 3 g | o A e ¥ | S g & S g 9 ot andes
TF & & o T fad |

3. urgure & gyat
afe g erfdd gradd & forg Teel A AT Y 1 E A qredld dwra omdew &1 £ Rar s st aradht 93 gfte i o & ended g ¥
R my 9@ g AT Mg |

4. IHAE ST AgEd T8 (TTAR) A {E B wwa Wdedl H gy
TS A IR I W wafde |
HURR & T T it |
et 3 o gt i (R R ammst 3 Tl @fdR ot mie ¥) s Bl 3 @ o st avwe ofit Rrre B9 ant & mafie &
&Y STy mr ST S W e |
og ol afae @ d af & orftre araftr @ Ry & @ W o ol O ol & oferar ) oy ol 2y o om @ arg & T A= |
aifeen R grg @ & ol et d3e |
wRiflw AffT B affem, 9y & arofe aroar ara drgar e |
go T¥ ¥ Wi ang & aft @i |
U9 quy I Al & g Agl, dey o) Wit arvar & seEred aiy @ Ty T Y |
..ok, & @ & arefr & ferg Fvme/srd-gare ST & ggw ant wy FerarEe @ty o o & Ry vt g # ara & g A dron
QT T % WY AR S
5. HIRAWE : .
(@) o da-qw & g g iy F Y ¥ g T 36 U O X vu UW OF & € BT S-g0e a7 O onfle § | aT B e
A fog g At A frve s oyt wet Rue AE Bey s TR | andesd RIvEIg T B2 O 30 N EENER S ST gRIET Hie
T AT 3vE A ArAT YA 9 T, WY X R M werad sdems wra wd § i B v 90 R T swnr & anr @7 9 | 9w & B,
st Reaeers & g &, & Y o &1 A foran 80 il ) Ry T g W1 @ w0 B P a8 o e |
(@) e T anmw o A ey € widy e A & amgd o '

6. THIAW (o7 THAT W |y g A [ 9w & qg aftw e Rw anad) -
o i g & g geell W N fsar o
(®) e & I HE A B W g A I TRRA AT Fege far an iy S s & dex 3w w P & o, oFl @ Yew
e o R, et & R, e §% anan, goem s e @6 o & et Pufto amder )
(@) afe ardes T 99 X Red @ g9 & TR TE @ W @ e Cdafes Raror el @ edend w5t ok @ @ e aftler wm
& fog (Bams wfe 2wl 8) sfeften @z o =t |
() af e defreer oA Safrmcor Zmr MRY 1 At & & Amifiwar gy @) genfie wfE gwe oo |
(8) amEs Rey T wrade § vy o 9/ gedt & oy e Bee o & Rig e da &6t
(i) 7 T=3 &1 T qToTs) e wAroay fred mrer-Rar O & A w Tk & el
(i) 2 mran-Ren & W Al w g /Y | AR & adE wedd A Al & am wfid a0 & Booenl fe (@) F aler wt
() Tl /oty & wififue Rer & adard srmfy wmeos g7 w9 4 e &Y (e 3)
() aft srIes SEETE AT s A 8 F g o= ¥ dl gy aede TRy & arfe iy gae st )
(5) R ardes B e @d 9T grvEria Bar ar @ OF qwmder g &t R 3 sl @ B R s e s © ad @ el gl
e & fader W, W e o e & g
(1) aft smes @ yrRr ¥ wearatda Rrar T &, @ ararer SETOr-aF / qradrE o wy ¥
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(ii) yreé & sifgw oy (Yo o) Fur & o & A AT 9 & frg g SR e g ¢
HATA O A @ AT qrEed wer Y o) IED T ¥ gr ol amady ¥ gu & wrE afy g mt |
(i) T Riftrs e e R seres % forg qraaiE o s B mg o gvar Prefafle semer doe et
(®) Rftys sas o Rar 7ar a9 (arEy 1)
(@) P& & afal gw Ry my ey o3 A Rt tns @ wg-amy s B ft wed 8 | (arEe |)
(iv) e & Fn7 ¥ ofteef & frg, o weqer o6
() arfewrees/ fafter g o1 0& wilg gaa/ Ridafed avg-a (argEy %)
(@) wraers R @ 3 w W ¥ oy g |
(v) =1 wIoras
@) =fRve et sar s-gy woitas & R st g sl far mar oy wam o9 |
(@) omdes anfad F R @ & oo 160 € ael & oraar arg et g wrer fdes dwan gro ST Rear mar sy @Y arlrer &7 s O ot
RGTA w07 9N |
(m T e |
(@ Al s T avg oF R g ok TRty s s B e, (erEe-eg”)
7. T ¥ oftefq
(@ =it & am oidaT i & e @ qoe & 9
o afEar o Ryame & g read &g Teelt I sra R & dror R qrawd § Aarmy g F ofwd & g vt fion & qm & g9
el T A o A & R AR & @ @, HOE e Y
(i) afr & qredd gf2 i &), @ W) andY, af
(i) Forem e ARFr w7 ATh Rrre smo-ay & gy oy o oft R seeres syery woff ¥ @ Rare-Rerso wr, gl @ g0 w2
M omweft e / PR awg-a (rEy F) |
(VB i aempyRT AREg s e § oftad & Rig wn ad e A ofe & & Ay R an st anfae St @ Fong o e T Y g g R
(i} srTwE @ Rt aieifse qans gwma ok
(i) o e wohe / PARORE srag-ox (3FEy ')
(vii) St g7 Rl wfdem srg/ o & am A qRads & Rig omdee &t ol o goan g W
() oftr & oo RN/ 3pg ey, St i Aen @, ol
(i) @t faem & waew § S (vi) () offc (if) § oftafad awmdet |
(@) i oy aftfufdal F o0 § wRad ® g ardas (ea aur gften @91 S g Wt e
() T g wo / Fenfe aeu-e (orEy @)
(i) 2 wqw ¥fs wER wE @ S (T S TR o F andes & el ol adme o @ ar sed ang-u B & w e @i )
i) B ¥t |
8. aradid A o & g A
aft argord ‘weR S TR QR AT wT AT Reg S | e wworas & e oy R g amdet s s syl & ol | @ omies
SUTEHINE BN & Al & TES AT JrArE AT WA B §gH &, OThIesd S A wmd AT aasde e q orar &Y ) O Teat A, o
Af%w AR g ST BT B @ & IR a6 § 7 g9 § 19 aredrd 5T &3 & i £, §) QTehiiosaT & WEIl B S 9 & A Ay
(8) & Ry we 79 & i@ wanr-os Wt sy e 9 | argud sitieny &1 98 SR g i gw sl & waner g @y wiorwa & Prfae
A G T et p-aw sl B g | O ondesr A org argdlE A & Tod Wi B A B, a0 T ST ST 9N & W o
B & qE Qe gt et srferd & e |
TG Al w5 & wdr Ame § gfee @ aans R s |
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PASSPORT INFORMATION BOOKLET

(APPLICANT MAY REMOVE & KEEP THIS BOOKLET -
FOR FUTURE HANDY REFERENCE)

4 | | caution: | | W
A passport is issued under the Passports Act, 1967. It is an offence to knowingly furnish false
information OR SUpp\»ress material information which attracts penal and other action under
relevant sections of the said Act. Passportis a valuable document. All holders are required to take
due care that it does not get damaged, mutilated or lost. Passports should not be sent qut to any
country by post.

Loss of passport should be immediately reported to the nearest Police Station and to the nearest
Passport Office/lndian Mission. Passport holder shall be responsible for misuse of passport, due

to non-intimation of loss to the concerned Passport Office/lndian Mission. Passport is a Govt.
property and should be surrendered when demanded in writing, by any Passport lssuing authority)

\
1. HOW TO APPLY :
An application for a passport may be submitted personally OR through a representative OR by reglstered
post.
2. MODE OF PAYMENT

An allinclusive tee of Rs.300 for a fresh passport is to be paid along with the application form either by bank
draft drawn in favour of the Passport Officer............ or in cash.”In case of Bank Draft full name of the
applicant and application No. should be written on the reverse of bank draft.

3. DELIVERY OF PASSPORTS

Passport shall be delivered only to the applicant or despatched by registered post acknowledgement due to
the address given in the application form.

4. PERSONS ENTITLED TO EMIGRATION CHECK NOT REQUIRED STAMP (ECNR)
Hoiders of B.A. OR equivalent degrees including professional degrees; their dependents.

Gazetted Government Servants.

Income-Tax payers and their dependents, subject to proof of actual paynmnt of income tax for last three
years.

Persons living abroad for more than three ysears and their spouse and children upte the age of 24 years.
Seamen in possession of CDC and Sea Cadets.
Nurses possessing qualifications recognised under the Indian Nursing Council Act, 1947.

Persons above the age of 60 years.

NO EMIGRATION CLEARANCE IS REQUIRED FOR VISITING BANGLADESH, PAKISTAN AND ALL
COUNTRIES IN EUROPE AND NORTH AMERICA.

NOTE : Protector Of Emigrants will also grant emigration clearance to certain categories of skilled/semi-skilled
workers for a period of six months when they apply through authorised recruiting agents with passport
containing valid employment visa.

5. PHOTOGRAPHS

6 photographs in black and white or in colour of 35 mm x 45 mm showing frontal view of full face against
a light background.are required. Four of the photographs should be pasted on the application in the boxes
provided. Photographs should not be stapled. Applicant should sign across-the pasted photographs in such
a way that half the signature appears on the photograph and the remaining on the application form. The
signature across the photographs should be the same as the specimen signature given by the applicant in
the form. The applicant’s name shouid be written on the ‘back of the remaining two unpasted photographs.
There should be no marking on the front of the unpastedphotographs

Photos taken with coloured or dark glasses and in uhiform will not be accepted.

6. DOCUMENTS {Originals shouid be produced for venficahon and same will be returned after verification).
{i} While applying for a fresh passport anach

(a) A photocopy of applicant’s ration card OR appointment lelter of reputed companies on letterhead/water tax/
telephone bill/electricity bill/running bank account etc./income Tax Assessment Order of last three year OR
Election Commission LD, card.
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'y

(0)
(¢)

(d)

(h)

Attested copy of citizenship document If applicant is a citizen of India by Registration or Naturalisation.

If the applicant has not continuously stayed at the present address tor the last two years, please photocopy
the “Personal Particulars Form" and enclose an additional set (in duplicate with photographs) for each
additional place of residence.

If name(s) of child(ren) ia (are) to be included in the passport applied for, enclose:

(i) Birth Certificata/School certificate in respect of each child bearing names of both parents an;

(ii) Passport, it any, of both the parents.

(For inclusion of children’s name In parents’ existing passport apply on EA(P)2 form)

Govt./Public Sector/Statutory body employees should submit “No Objection” Certificate in original
(Annexure E).

If the applicant is eligible for “ECNR" attach attested copy of supporting document (see para 4).

If the applicant was repatriated at Govt. cost, enclose documants to show that expenditura incurred by the
Govt. on his/her repatriation has been fully refunded to the Govt. of India, Ministry of External Affairs.

If the applicant was deported to India, give details of Emargency Certificate/Passport.

(i) When applying for a pasapart after 10 years attach:

Old passport and photocopy of first four and last four pages.

(iil) When applying for a minor’'s pasepaort attach:

(a)
(b)

Aftidavit by legal guardian (Annexure C).
Atfidavit by 2 persons who know the legai guardian as well as minor (Annexure D).

(iv) For change of name of child :

(a)

(c)

Deed pol/sworn affidavit by legal guardian (Annexure A) and

PROOF OF DATE OF BIATH (Attach one of the following):

Birth certificats issued by a Municipal Autherity or district oftice of the Registrar of Births & Deaths;

Date of birth certificate or nationality certificate from the school last attended by the applicant or any other
recognised educational institution;

Qld Passport;

Affidavit sworn before a Magistrate stating nationality and date/place of birth, as per specimen in Annexure
F

CHANGE OF NAME

FOLLOWING MARRIAGE, REMARRIAGE OR DIVORCE

A woman applying for first time for a passport in her married name for change of name/surname in existing
passport on account of marriage OR for substitution of father’s name with husband’s name, must furnish an
attested copy of marriage certificate issued by Registrar of Marriages OR an affidavit from the husband and
wife.

Divorcees applying for change of name OR for substitution of husband's name with father's name in axisting
passport must furnish :

(i) Divorce deed duly authenticated by court: OR

(i) Deed poll/sworn affidavit (Annexure ‘A’)

Re-married ladies applying for change of name/husband's name must furnish :

(i) Divorce deed/death certificate as the case may be in respect of her first husband, and

(ii) Documents as at (a)above relating to second marriage.

IN OTHER CIRCUMSTANCES:

Ploase see Annexure ‘A’

OUT OF TURN ISSUE OF PASSPORT

An applicant desiring to obtaln his passport out of turn in view of any emergency should submit necessary
documentation substantiating the urgency. In case the applicant wishes to obtain hia passport in less than
four weeks from the date of submission of the application form, a verificatlpn certificate as per the specimen
at Annexure (3 should also be submitted along with the documentation of urgency. The Passport Officer shall
retain the right to verify in writing the authenticity of the Verification Certificate from the official who has
issued it. All applicants seeking a passport out of turn are advised to meet the Passport Officer concerned
aftar submitting their applications with the documentation as specitied.

Police verlfication shall be done In all cases of issue of passport.
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ANNEXURE “A”

SPECIMEN AFFIDAVIT FOR CHANGE IN NAME/DEED POLL/SWORN AFFIDAVIT
(on Non-Judicial stamp paper)
By this deed |, the undersigned...............cccoeeenenee (New Name) of etc. called ........................ (Old name), doing...cccoeeereieenns
(give profession or avocation) and resident of................ (address)solemnly declare:-
1. Thatfor and on behalf of myself and my wife and children and rernitter issue wholly renounce/relinguish and abandon the
use of my former name/surname of. ... and in place thareof | do hareby assume from this date the name/
SUMMAMB ..ooovuieieriiiaiiean and so that | and my wife and children remitter issue may hereafter be called, known and

Date :

distinguished not by my former name/surname, but assumed name/surname of.

That for the purpose of evidencing such my determination declare that | shall at all times hereafter in all records, deeds
and writings and in all proceedings, dealings and transactions, private as well as upon all occasions what$oever use and
sign the name of ....... ......_.......as my name/surname in place and in substitution of my former name/surname.

That | expressly authorise and request all persons in general relatives and friends in particular at all times hereafter to
dasighate and address ma, my wife, my children, remitter issue by such assumed name/surnamse of......... accordingly.

In witness whereof | have hare unto subscribed my former and adopted name/surnama of.........cccccevnviniinnn, and
....................... affix my signature and seal, if any this .........................dayof o,

Signed sealed and delivered by the above name
former NaMB.......occoeiveeerieine e, P

In the presence of :
NAMB..eeee it NEMB. v e
AdAress... e Addross. ..o e

{This deed poll/affidavit may be signed and attested in presence of a magistrate or Consular Officer in an Indian Mission
abroad)

Note:

In case of change of name, applicant should insert advertisements in two reputed newspapers (one local newspapaer of the
area in which he/she is residing and 2nd in Newspaper of the area of permanent addresas) and submit original newspapaers at
time of applying for passport in his/her new name
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'ANNEXURE “C"
SPECIMEN AFFIDAVIT TO BE DECLARED/AFFIRMED BY LEGAL GUARDIAN OF THE MINOR

(To be executed on non-judicial stamp papat)
I e —s e - e (name of guardian).. L. . e e v solemnly declare and affinn as follows:

1 Thatlamthelegalguardanof. ......... . ... vireeres o (n@ama of minor) who is a minor and on whosa behalf { have made an application
for a passport.

2. That........ . ... ............ ..{name of the minor) has been living in India undar my guardianship.

3. That | have no interest advarse to that said ... . ..., (name of minor)

4. That | have appliad fora passportfor...... . i o i e i (name and address of minor) undar the instructions of
...... . e (name and address of minor's parent and his full address abroad)

This affidavit may be swom in the presence of of Magistrata Signatura and address of Daponent:

Data.

ANNEXURE “@”

SPECIMEN AFFIDAVIT TO BE DECLARED/AFFIRMED BY TWO RESPONSIBLE
PERSONS WHO KNOW THE LEGAL GUARDIAN AS WELL AS THE MINOR

(To be axecuted rn non-judicial stamp papetr)

o (name of deponent) s/o/dlo ... ......... do solemnly declare and affirm as followa:

1. That | know both Shn/Smt ... . ...... .+ ve.(nameofguardian) s/o/d/io . ... ... L. Ll And . e e
(name of minor), ., ... L Lslofdlo... L v . o.and pame of guardian... e e, 15 the legal
guardian of....... ..,..... R (name of minor)

2.That...... ... ... ..(nama of guardian) has appliad fora passportin favourof..........c.coooiis e (name of minor) under
the instructions of his/mer.... .. ......... . ..(name and address of minor's parents resicing abroad).

3. That........... ...............(hame of guardian) has no interest adverse to that of said.................coeei i (nama of minor).

4. That., . it e e {name of guardian)1S.............. veveeieeens e (relationship) oo e (n@me of minor)

Thus affidavit may be swom in the presence of Magistrate. Signature & addrass and designation of Deponent.

Date ;

ANNEXURE “B"
All Central Government employees, State Government employees, Employees of I
Statutory Bodies and Public Sector Undertakings are required to produce a
NO OBJECTION CERTIFICATE (on Official Stationery)
Cartiliadthat Shn/SmuyKuUm . © oo e isa temporary/parmmanent employeeofthis ... _.........ccoocei e .from

............................. (data) ... ..o, @nd s at prezent holding the postof ... Ll

This Ministry/Department/QOrganisation has no objection to his acquinng Indian passport. Tha undersigned is duly authonsed to sign this No
Objection Certificata.

Name & Designation
Data : TelNa .oooooopunee.

ANNEXURE “B”
SPECIMEN AFFIDAVIT TO BE SUBMITTED BY ILLITERATE APPLICANTS AS PROOF OF DATE OF BIRTH IN
CASE NO OTHER DOCUMENT MENTIONED AT PARA 6(V) OF THE INSTRUCTION BOOKLET IS AVAILABLE

{To be axecuted on non-jucicial stamp paper)

Iy e e e s Slo/Wie/Dio .. ... haraby state as follows:

Iwasbomon ............... at............ situatedinthe Dish, ............ inthe stateof ............... . | hava no documentary proof in support of my place
and date of birth,
} do not possaess any educational qualification and | am an illiterate person.

| take oath and salemnly declare/affirm that the particulars fumished by me above are correct and that | have not concealed or misrepresentad any
facts.

Place ....... .....c....
Date .......... ......... Deponent
Vanfiedonthis ............ dayof.............. of the year One Thousand Nine Hundredand ... ....... .. A.D. that the contents of my above affidavit
are true and carrect to the best of my knowledge and belief and nothing in matarial has been concealad tharefrom.

‘ Daponent
Tha contants of the affidavit has bean read out to me. Depanant

Attested

Note : Affidavit to be attested by a Magistrate. Signature and Official seal of attesting authonty



[0 139 3(i)] I 1 ASTTH ; STHIER ~ 23

ANNEXURE “fa’
SPECIMEN VERIFICATION CERTIFICATE
(on official stationery of verifying authority)

This is to certify that Mr/Miss/Mrs..................... son ol/daughter offwite of................ resident of ... has good mormal character and
reputation and that after having read the provisions of section 6 (2) of the Passports Act, 1967 (Printed below), [ certily that these provisions are
not attractad in case of this applicant and [, tharefore, racommend lssue of an Indian Passport to him. Applicant has baen staying at his address
continuously for the last two years,

Place: Signature

Date: (Complete name with designation)
Tel. No. Office .....cccv.ee. /Resdanca ... ..o e,
Note:

1. Thia varificaton certificate may be got signad by any of tollowing

(i) A Deputy Secretary/Director/Joint Secratary/Add Secy./Spl. Secy./Secy./Cab.Sacy. to Govt. of India.

(i) A Joint Secretary/Add. Secy /Spl.Secy./Secy./Chief Secy. to a State Gowvt. )

(i) A Sub-Divisional Magistrate/Additional DM/District Magistrate of the distnct of residence of applicant.

(v) A Distnct Supdt. of Police/Range, DIG/NG/DGP of distnet of residence of applicant.
2. Anyone who issues incorrect varification certificate may be prosecuted under section 12(2) of the Passports Act, 1967,
3 SECTION 6(2) OF THE PASSPORTS ACT, 1967

“Subject to the other provisions of this Act, the passport authority shall refusa to issue a passport or travel documaent for visiting any foreign
country under clause (c} sub-saction (2) of saction 5 on any one or more of the following grounds, and on no other grounds namaty:-

a. that the applicant is not a citizen of India.

b.  that the applicant may, oris likely to engage outsida India in activitias prejudicial to the soveraignty and intagrity of india.

¢c.  that the daparture of the applicant from India_ may, or is likely to, be datarimental to the security of India,

d. that the presance of the applicant outside india may, or Is likely to prejudice the frendly relations ot India with any loreign country.

e. thatthe applicant has, at any time during the pariod of five years immediately preceding the date of his application been convicted by
a courtin India for any oftence involving moral turpitude and sentenced in respect thereof to imprisanment for not less than two years.

f. that ciminal procesdings in respect of an offence alleged to have been committed by the applicant ara panding before a courtin Indie.

g. that a warrant or summons for the appearance, or a warrant for the arrast, of tha aplicant has been issuaed by a court under any law
for the time baing in force or that an ordar prohibiting the departure from India of tha applicant hes been made by any such court.

h.  that the applicant has baen repatriated and has not reimbursed the expenditure incurred in connection with such rapatriation.
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Serial No. PPT 1 /957 POST OF?:;::ISEQ.H “:?rar “m
FORM NO. 1
(e g w35 x
HIET 930 45 fiy.y.) ust R olv
GOVERNMENT OF INDIA SHATHH Tl BRI B
. T 3l il S T W
faer J9@a o R |

MINISTRY OF EXTERNAL AFFAIRS
e STASH-957
PASSPORT APPLICATION FORM

(wrd v @ wed Prdar arurigds ag )
(e =% el 6w W)
gnmﬁﬂfUHTSOO/-mi

L1 [

T 4% YR

(1) SR .o,

............................................................

............................................................

............................................................

............................................................

............................................................

Applicant must paste
(35 x 45 mm) one
phatograph here with half
the signature on the
photograph and halt on
the application,

(Read Instructions Carefully Before Filling
The Form) (Please Flll In BLOCKLETTERS)

L] ]

Cash Bank Draft

Amount of fee Paid Rs. 300/-

Bank Draft NO.....ccoeevvs veivinnenns
Bank's Name ....cocevuriceiireiiiiriiii s iiarenanss

1. Fullnamo(Expandedmitials,sumametobewrittenfirst\.
(D Applicant ..o

(i) Father.........coocvviiiicniiiiiiiiiiinieenn
(i) Mother............ccevimnicririen e ereninnns
(Iv) Spouse .........ccccoviriiiiiiiinccriien e
2.
Male Female
3. Date of birth
Date Month Yoar

4, Placeofbirth.......coooiiviiiiiiiiiiir i eiines
5. Visible distinguishing mark : .........coocvvnrnenens

............................................................

............................................................

............................................................

PIN code
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WX BT ONT9A WHI(“I

7 ﬂ&mﬁh%h(\)ﬁﬁ'&ﬁﬁﬂmm
2 ok / Wl 1w ot ¥ o, o o T @ T oiR sy

Tty R e w A |
J: SRR AE s (Rt
R L1 = [
T @ [

8. (i) iEw wa & A ¥

= ERIGUC I S C o - EUE IR U ALY

(ii) TRt iz @ gra Foft PRl o e o st ot
¥ o o €ifrg

...........................................................

9. AT NRATE A U FvY AT AT e &, o It e
¥ (ot R 7 ¥W)

™ fem
(1) i i i
2 S N
BRI LIEUC)
(1) oo e
(2) e e

1. W A% Y TR it T e ARy R
sa® frg e R ar 7 o o sEs W ¥ |

() wraddwEfEaEEm e
(ii) VA | TR TR O ...

(il MABAB AT ..
(iv) MORORABTRT ..

X2, W AEE ¢ ue ST i 3 s ¥ ?
IR 31 7 T A it nidadt e (P
Y v W) i

13. ®FTEA A} ? o
57

7. Ifthe appllcant has not resided at the adaress
giver aganist pata (6} continuously for the
last two years, please furnish the ~®or
address(es) with duration wheta he/she his
resided during the period.

From ..., O (dlate)
Distt. ... State .. ..........
PIN code

8. () Applicantis acitizen of India by :

L L]

Birth Nascont Regihtrztion  Natural.wonor,

(ii) f the applicant aver possaessad citizenshin
ot any other country, give detalls :

9. If the applicant ever changed his/her name,
give details : (see para 7 for instructions)

............................................................

10. Particulats of children to be Included In

applicant's passport;
Name Sex
(1) o i s
(2) oo e
Place of birth E)ate
(1) o e
(2) e s e e

11. The details of passport/travel document held/
applied for, if any :

(i) Passport Office FileNumber: .......................

(i) Passport/Travel Document Number

(iii) Date of Issue/Appiication

(iv) Place of Issue/Application

12. Is applicant entitted for “Emigration Check
yes Not Roquired (ECNR) ?" {f Yes, allagh attested

copy of the document (see para 4 for
No Instructions)

13. Whether the passport contains valid visas?
Yes

No
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TP g ap— '

() S vl grEurd/aET TEEd 3§ AT
faear ot o1 a1 IR < R T 97 orgar
Gl I FETT Y 7E oy |

EORE S

(i) S 7 el v g AT yearafia faar
a7 v |

o &,

(i) ar, rdee wr Y W wrated fear aar
o |

15. T SifafEa, 1967 8 a6 ® st
STAfdra AT

() =7 TE andEH-aF 2 &) ardg @ A uiw
9 Teot i Fafer e arrofers ud & fag
forelt I WG & fendlt =TaTeTT BT A
T SINT TETET AT 47 S gy @ g
AR e

(i) a1 YR & fohd) woterd arared & andes
& favg e premam e & 7

(i) = ey =g g0 A T A @
e, THH HoqT e & aree arger
HTATH F TRF T FTET AT Y TATET & 1T
iy fabg g ¥ ?
feraqufy
7f¢ IGUTE Fe J § 09 14-15 Ff 3T ‘2
¥, o U AT T gT werEiE @i Y |

16. M=% ¥ Qwom:

T I AT, U o argvsar & iy
fmor ¥ ol 8% 2 ¥ Rl ar X Y
ATTRERT 3 aT AT eRaTae W A R E |
9 IRE @ ARG 9 @ ¥, 7 3G uRant
fpar & 1 € g2 gad @i dfera fear war ¥

B St § 3% wh & ol serawa
& forg & gt e & Prdar E I W gw A
HY AFH ¥ R wadid armar A o 9
TR W1 HH B IR & g o AT
3 T B TEWE AHE G A
e fafm, 1967 & awrta wa sy
¥

2,

=, q o ow

............................................................

Yes 14. Please Indicate whether :

() A passport/travel document was refused/
No impounded at any time or restored
conditionally.
Yes

No (i) Theapplicantwas repatriated at Government
cost.

Yes

(i) The applicant was ever deported to India.
No

15. Information required under section 6
of the Passport Act, 1967

Yes () Has the applicant at any time during thd
period of five years immediately preceding

No the date of this application been convicted
by a Court in India for any criminal offence
and sentenced to imprisonment ?

Y
88 (i) Are any criminal proceedings pending

against the applicant before a court in India?
No

Yes (i) Has a warrant or summons for appearance
or warrant for arrest or an order prohibiting
the applicant's departure from India bsan
issued by a court ?

NOTE:
If answer to any of the questions in 14-15 is
‘yes’, furnish details in a separate sheet
duly signed.

16. DECLARATION OF APPLICANT:

I owe allegiance to the sovereignty, unity &
integrity of India and have not voluntarily
acquired the citizenship or travel document
of another country.

I have not lost, surrendered or been
deprived of citizenship of India,

The information given by me is true and
I am solely responsible for its accuracy.
| am aware that It is an offence under
the Passports Act 1967 to furnish any
false information or to suppress any
material information with a view to
obtaining passport or any other trave|
document,

............................................................



TR oW W2 & Pame ® Q-3 v ¥

[mi—wwssml _ ammEE . s 2/
17, o qraai arraes whw ® frg ¥ at wmn-Ree sta 17. Declaration of Parent or Guardian if passport
R o qiwon: is for minor:
# itz e | Wt § @ s v (ﬂﬂ) | affirm that the particulars given above are in
respect of (Name) ................... ...l
............ Son/daughterof ...
TN A '
R & wre- R/ aifraas &, & T § ¥ | Sam g of whom | am the Parent/Guardian.
mﬂmﬁaﬁWﬁwﬁmmmﬁpﬁﬁww | undertake the entire responsibility for his/her
Wmlﬁﬁﬁﬁfﬁmwmm?ﬁ@f expenses. | solemnly declare that he/she has not.
f : T lost, surrendered or been deprived of his/her
¥, 3T T foa ¥ ot :{.ﬁ A mw citizenship of India and that the information given
e w{:ﬁ‘?—( T ARTT § 35 T § § in respect of him/her in this application is true
EIREAK 1
frar | ARTES B ST/ S &1 B e Name & Signature/T.|. of Parent/Guardian (Left
Qéﬂ_( “{alﬁ FatEa B G!‘[é:[;m) (g% hand T.I. if male and Right hand T.1. if female)
£330 AN _________________ E"'ﬂ'a' _______________________ P|aCE ........................ Date ....................
18. de-ax (wmdardts P & el stmafv 18. Enclosures :
TR T ® o WA W) ¢ Government/PSU employes attach original NOC
Frataa i & g For Office Use
19, wdre WY arelt sl § ot IR el W T 19. Specimen signatures or Thumb Improssions

of applicant in the boxes given below AND on
two stickers.
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Jafers o (s % W (35 x
45 for.=ft.) st fyawnd ol
PERSONAL PARTICULARS FORM e & o e 13
- oF T 1 SdeT ™ W
(< gferdt & ) Biabeny
H Applicant t te | .
(In Duplicate) A e ) one
photograph here with haif
the signature on the
photograph and halt on
the application.
Ul G B = o T O
Full name (Expanded Inltials) .....o.oimiiiiiiiiit i i it crtiaa e see e s arsasrarrasnaacaanes
z,  WSex: (1) g=w/Male (2) wFemale
3. (% TR AR el Wi e ¥ 7
(a) Has the applicant ever changed his/her name 7 #/Yas wiNo
(@) BRI B IR it et e e et e b ea ettt anas
(b) O, POV OB NI L . ittt ittt e cier ittt vrsansesneasassnnsassrranssnnssansrnssnsaserrensnssnns
4. a1 Rfd/Date of birth wmiw/Date wg/Month wi/Year
LTI o 14 S F e T T
FEUTOWI ... o oot oo e eee e e s 13 117101 OO O
TRU/SEALE ... . . . oooies ettt eeesem et rerenes e Rt ®/PIN code
TG 7 I L o Y T S O
0T o) I C R T T T 3T Ty 1
(mic)  wR/westi 39 omsf Spouse's (husbandiwite) nam. ... .. i et e e e et e te s it ra e s nase b eea s e ar e rann
7. vwal/Addreas:

(1) v ¥ vavdt oA/ Parmanent address in India:

TERFIWH [ A, [ Housenam®/NO. .........ooceveieeroe,

e J 7@l Vil Steeet.... ..
TWRT [Post Office ...

yfem arent [ Police Station

P [ Dustt,

T [ Stato

%= %%/ PIN cods

e, [ Tel. No.........,

(2) ¥ wm/Present address:

sAAWAY? | Residing since

..................... Ruis jdate)

TV A [ A, [ House name/No. ......oveeeeeeeeeeecas e,
TR N VILISIOOL ..o eeee e+ e,
TR [PostOHICE ..ottt L

yfer® 9/ Police Station

PO DSt o e e

a7 ¥¥x/ PIN code

BRI, [ TOLNO. ettt .
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8. Ul smws Pe & a0 () ® R R i q s v w e AFrem ... . . /E[ 0 . . (R [ date)
A TH w o ¥ ot P a wed @ ol ol ared € i v

s @ 2 o B | 2 wlw it & g &1 MR /A, [ House nama/MNo. . ...

ot & /@ 6 Yafew B v w g wfaftes 3 (@ g | Vill/Streat ... G
Wﬁﬁ)“@"“m*mmm“ﬁ YRFAU/POSLOMICE . v+ evroreroos oo o e
et el BT W A ,

gferd urar/ Police Station
If the applicant has not resided at the address given .
against para (7) continuously forthe lasttwo years, ploase BT/ Distt o P .

furnish the other address (es) with duration where he/she

has resided during the period. Applicant should furnish an TH/SHate o NI N .
additional set of Personal particulars form (in duplicate = WL/ PIN code L | ]
with photograph) for each additional place of stay during .. |

the last two years. PP form may ba photocopied for this FRERE / Tel No.. oo

purpose.

9. dmf - A Aw % &) Rrd et ® e Al @ ¥ ot el wpraa & wed o |

References :- Names and addresses of two responsibla persons in the applicant's locality who can vouch for the applicant.

(1) AIFrom. e R0 .o (=1 | date) @) W/From. . WE[UO .o (fa=m® / date)
wEE A [, [ House Name/No. ..oy e, TERAECAT [, [ HouseName/No. oo oo o e,
TR TR VHL/SIROO .o vttt TR TR VLI SHOOt e os oo oo e e —
TRET /P ostOHICo .. e e THEAL [PostOfice.............. ... e .
Fran/ Distt............. et eyt et e B/ Distt I e
T/ S1atl e e, BUTUR . TR SLAlS i e e I
1 w13/ PIN code et 3%/ PIN code J ‘l
BRERE / TOLNO. 1. TREETE [ TLNO. oo e e
10. smiiftw fRWor : ) PHYSICAL PARTICULARS:
Wa) W Height ..o AYm A/ em
(E) SRR W e, (M) W B O
(b) Colour of 8Yes. .. .....ccoociiiiiiiri i (c) Colourof hair ... et e s
(@) TR e e e e e e :
(d) Visible distinUishing MArk ... it e et aeeete e et a e e e e
1. 4 nEs wRd A 11. Is applicant a citizen of India by :
L L
A AU e EAT REeT AW Birth Descent  Registaion Satiridin s

12, (&) ofk oFd o e [ Tnn At 3 A e R S S

(2} Furnich details of nravious passportitravel docurment, it any:

(i)  SIEWE WG [ Passport number ... ...
2. oy W9 o 'R Date of i85U8 e e e e ST
3. Ol AR ST W Place of iSSUB ... ..ot oot s et e

WATE B T/ Haw o R 1 e o wiver &
A & g1 A R o franw
Signature or Thumb imprassion of the applicant {Left hand

T.1 of male and Right hand T.1. ¢f female)
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Jgftne REger-9= (o 0 Y (35 X
. 45 fiy wft.) et Ferwepnd sl
PERSONAL PARTICULARS FORM N G SN
2 b i o Sl S R v W
(= et 7 ) A wf |
H Applicant must paste
(ln Duphcate) (35 x 45 mva) ane
photograph here with half
the mignature an the
photograph and half on
the application.
MU AT (STEUET FT AT T W) o ittt et e e et e e e e
Fall mame (Expanded Inltiala) o i o it i it i e e aaaay
fPry/Sex: (1) yva/Male (2) T/Female
(®) = wAH Y vt H s A wTe ¥ ?
(a) Has the applicant ever changed his/her name ? ¥ /Yes TWi/No
@ AR RTERIAING. L.
(b) LTI T = T o LU= T Vo U
= fafé/Date of birth arir@/Date q¥/Month w/Year
T ETPlace Of birth Lo e e e e
THUTOWN ..o it e RRAUVDIS, .. oot
TRUSTALO ... vvoieeeeess ettt st ne s A #/PIN code
(/) T T ] Fathers NAME. ...ttt ettt ettt ettt e ettt i e et e e nrr e e e aaas
e ) I | L i L o LT Y=t T O
(jc) of ) SE HUAM/ Spousa's (huShanAVIE) NAMS. ... ...t iies ettt e e e et teaenaesiae s ennaeaneeensanes
qat/Address;
(1) v § wdY gar/ Permanent address in India: (2) W ww/Prosent address:
wAWRE? /Rosidingsince ... oo (A /date)
TRAH A/, [ Housename/NO. ..o TEAEIE [ R, [HoUSe NamME/NO. ..covvee e
AT VILISIEO ..o oo TR TR VILSIOBE ..ottt
TEERT[POStOHICE o TR [POstOMICO ...t
GRE G/ Police SEAtion .........ccocoovvivivce s YT 9P/ Police Station ......c...e.. ccvriveeeeeierrceeeere .
BT/ DISI. oot ettt BT/ DSt oot ettt
T SHATO e e TSI e r e
{1 ®1%/ PIN code fr ®g/ PIN code
FRBEER, [ TELINO. 1. oo BB,/ TOLNO. ..o
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8. WMy tm ()i MM@AwamwrmAd A/From. s F R R (Ri=® | date)
A7 o ¥ A, o w e ® o sl ¥ ot
v 2 T Bt 1 TR QR e SR B R TE W A [ H. [ House name/NO. «.ooeovoe e
oret w1/ Tt B Yt R ow w1 w wffen A (@ T T VISSHUOO .o e,
Wit Q¥ ) o W | W sk @ Rrg Yafiee R o TR /POSTOMICE ..o e,
W wrft Frw R

GITR AT/ Police Station .........c.c.cov i

If the applicant has not resided at the address givan
againstpara (7) continuously forthe lasttwo years, please ﬁﬁ"/ DIBH. .o e
furnish the other address (es) with duration where he/she T [ State
has resided during the period, Applicant shouidfumishan & /=7 e e e
additional set of Personal particulars form (in duplicate R #3/ PIN code !
with photograph) for each additlonal place of stay during .
the last two years. PP form may be photocopled for this THPFH, 1 TOlNO. ...
purpose.

9, wud :- ok fiw W By Rrelraw wlral & w ol o ¥ ot st s & wd W

References ;- Names and addresses of two responsible persona in the applicant's locality who can vouch for the applicant,

(1) A/From ..o, L L R R (R | date) (@ A/From...c.oocvveeann. TEHO e, (ﬁﬂi‘ﬂq\date
TR EAH [, [ Housa Name/No. ..........coovevveeveeeiiinnn. WA AN [, [ House Name/No. ........occoeeeeeeirre.
T TR VLSOO ..ot R TR VIL/SUOO oot
WL /PostOffice v i e TR /POSTOMICa ...
BT/ Disth. ..t ettt T DSttt e e
K S - YOSV P R POOPRN TR LAt oot
R %1%/ PIN code R ® T/ PIN code
TR JTOLNO. oot BT R, J TOLNO. oottt
10, sudifts AETor : / PHYSICAL PARTICULARS:
(wja) W Height ..o, HEY M. e .4/ cm.
() S T BT . (M) WRWBT
(b) Colour of BYBS.....ivvree iy e e (c) Colourof hair ..o e
(B) BRI IE R ...ttt e
(d) Visible distinguIshing MBI ... ..o e et e e ety a e e e
11, T WREE WA 1 ARE ¥ : 11. Is applicant a citizen of India by :
o R T it g iaﬂ‘qﬂ;ﬂ LA Birth Descent Regstration Naturalisatior

12, (%) o qER w1 Qe / ar gwvdor B @ e e = €

(a) Furnish details of previoug passportitravel document, if any:

() STRARE GOAT/ PASSBPOM NUMDOE .........ioiieieiieseeseraie et
2. ol W W ATERE / Date 0f ISSU . voeeeee et et
3, A0 B TN Place Of ISSUB ..ot e, e,

NACE & TR/ St Wl JR w1 Py 3 aften
L ER RN CE R R T

Signature or Thumb Impression of the applicant (Left har
T 1. of male and Right hand T.l. of femal
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N A afeT A AR ad § ool srafa @ Rer ¥ @ @ A ofte 0 crfadl ) ofvir ) oft alr 2w o aw &Y ang & @9 e |
Afam foremd e Al & ok T B
et At el wftfrs, 9909 & St-arfd grgen are drgdr s =4 |
o ad & Al ang & gt =ik |
aq du Gal s dms & w2l <Ak ot QIR R @ ST aRy & Al T8y |
draiand. o W @ aafy & le e/t - m:ﬁnﬁ%ﬁwdﬁmmmrﬁmhﬁﬁ%nﬁfﬂwﬁm%wnﬁ%ﬂﬁwﬂvﬂ
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(i) oy et wievs T Rt s & Rig o o e Rear ong A guan Fraferfige swmdor g &%
(%) fafts e ara Rar mar awg-ax (argdy )
(@) T A afeeal o Ry wy aue ox A fifts dums @ aeewe ogaes & ff od 8 | (anEy W)
(iv) e & T F ufteefq & g, Hwar wege w6
(@) s | Rites T a0 0@ et w ) Rt sk @y )
(w) oruws g &gw 3 w5 W ¥ sed wae-a |
(V) I wEIoT-9
(@) gfifree mito srgar -0R] eftass & Rren Srtad gwe Al e T @ wenr o |
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PASSPORT INFORMATION BOOKLET

{APPLICANT MAY REMOVE & KEEP THIS BOOKLET
FOR FUTURE HANDY REFERENCE)

! CAUTION : I

A passport ig issued under the Passports Act, 1967. It is an offenca to knowingly furnish false
information OR suppress material information which attracts penal and other action under
relevant sections of the said Act. Passportis avaluable document. Ail holders are required to take
due care that it does not get damaged, mutliated or lost. Passports should not be sent out to any
country by post.

Loss of passport should be immediately reported to the nearest Police Statlon and to the nearest
Passport Office/indian Miselon. Passport holder shall be responsible for misuse of pasaport, due
to non-intimation of loss to the concarned Passport Office/Indian Migsion. Paseport is a Govt,
property and should be surrendered when demanded In writing, by any Passport {asulng uuthorityj

1. HOW TO APPLY :

An application for a passport may be submitted personally OR through a representative OR by registered
post. *

2. MODE OF PAYMENT

' An all inclusive fee of Rs.300 for a frash passport is to be paid along with the application form eithar by bank
draft drawn in favour of the Passport Officer............ or in cash.”In case of Bank Draftt fult name of the
applicant and application No. should be written on the reverse of bank draft.

3. DELIVERY OF PASSPORTS

Passport shall be dalivered only to the applicant or despatched by registerad post acknowledgemant due tc
the address given in the applcation form. ‘

4. PERSONS ENTITLED TO EMIGRATION CHECK NOT REQUIRED STAMP (ECNR)
Holders of B.A. OR equivalent degrees ncluding professional degrees; their dependents.

Gazetted Government Servants,

Income-Tax payers and their dependents, subject to proof of actual payment of income tax for last three
years,

Persons living abroad for more than three years and their spouse and children upto the agae of 24 years.

Seamen in possession of CDC and Sea Cadets.
Nurses possessing qualifications recognised under the Indian Nursing Council Act, 1947.

Persons above the age of 60 years.

NO EMIGRATION CLEARANCE 'S REQUIRED FOR VISITING BANGLADESH, PAKISTAN AND ALL
COUNTRIES IN EUROPE AND NORTH AMERICA, '
NOTE : Protector Of Emigrants will also grant amigration clearance to certain categories of skilled/semi-skilled
workers for a period of six months when they apply through authorised recruiting agents with passport
containing valid employment visa.
5. PHOTOGRAPHS
6 photographs in black and white or in colour of 35 mm x 45 mm showing frontal view of full face against
a light background are required. Four of the photographs should be pasted on the application in the boxes
provided. Photographs should not be stapled Applicant should sign across the pasted photographs in sucn
a way that half the signature appears on tha photograph and the remaining on the application form. The
signature across the photographs should be the same as the spacimen signature given by the applicant in
the form. The applicant's name should be written on the back of the remaining two unpasted photographs,
There should ba no marking on the front of the unpasted photographs.
Photos taken with coloured or dark glasses and In uniform will not be accepted.

6. DOCUMENTS (Originals should be produced jor verification and same will be returned after verification).

(i) While applying for a fresh passport attach :

a) A photocopy of applicant’s ration card OR appointment letter of reputed companies on letterhead/water tax/
telephone bill/electricity bill/running bank account ete /Income Tax Assassment Order of last three year OR
Election Commission |.D. card
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(b)
{c)

(d)

(h)

Attested copy of citizenship document if applicant is a citizen of India by Registration or Naturalisation.

If the applicant has not continuously stayed at the present address for the ldst two years, please photocopy
the “Personal Particulars Form” and enclose an additional set (in duplicate with photographs) for each
additional place of residence.

It name(s) of child(ren) 1s (are) to be included in the passport applled for, enclose:

(i) Birth Certificate/School certificate in respect of each child bearing names of both parents an;
(i) Passport, if any, of both the parents.

(Forinclusion of children’s name in parents’ existing passport apply on EA(P)2 form)

Govt./Public Sector/Statutory body employees should submit “No Objection” Certificate in original
(Annexure E)

It the applicant is aeligible for “ECNR" attach attested copy ot supporting document (see para 4).

If the applicant was repatriated at Govt. cost, anclose documents to show that expenditure incurred by the
Govt. on his/her repatriation has bean fully refunded to the Govt. of India, Ministry of External Affairs.

If the applicant was deported to India, give details of Emergency Certficate/rassport.

(I1) When applying 1or a passpart after 10 years attach.

Old passport and photocopy of first four and last four pages.

(iii) When applying for a minor’s passport attach:

(a)
(b)

Atfidavit by legal quardian (Annexure C).
Affidavit by 2 persons who know the legal guardian as well as minor (Annexure D). .

(iv) For change ot name of child :

Deed poll/sworn affidavit by legal guardian (Annexure A) and
PROOF OF DATE OF BINTH (Attach one of the following):
Birth certificate issued by a Municipal Authority or district office of tha Registrar of Births & Deaths:

Date of birth certificate or nationality certificate from the school last attended by the applicant or any other
recognised educational institution;

Old Passport;

Atfidavit sworn before a Magistrate stating nationality and date/place of birth, as par specimen in Annexure
‘B

CHANGE OF NAME

FOLLOWING MARRIAGE, REMARRIAGE OR DIVORCE

A woman applying for first time for a passport in her married name for change of name/surname n existing
passport on account of marriage OR for substitution of tather's name with husband's name, must furnish an
attested copy of marriage certificate 1ssusd by Registrar of Marriages OR an affidavit from the husband and
wife.

Divorcees applying for change of name OR for substitution of husband’s name with father's name in existing
passport must furnish : :

(1) Divorce deed duly authenticatea by court: OR

(i) Deed poll/sworn affidavit (Annexure ‘A’)

Re-married ladies applying for change of name/husband’s name must furnish :

(iy Divorce deed/death certificate as the case may be In respect of her first husband, and

(1Y Documents as at (a)above relating to second marriage.

IN OTHER CIRCUMSTANCES:

Please see Annexure ‘A’

OUT OF TURN ISSUE OF PASSPORT

An applicant desiring to obtain his passport out of turn in visw of any emergency should submit necessary
documentation substantiating the urgency. In case the applicant wishes to obtain his passport in legs than
four weeks from the date of submission of the applicatlon form, a verification caertificate as per the specimen
at Annexure (3 should also be submitted along with the documentation of urgency. Tha Passport Officer shall
retain the right to verify in writing the authenticity of the Verification Certificate from the official who has
issued it. All applicants seeking a passport out of turn are advised to meet the Passport Officer concerned
aftar submitting their applications with the documentation as specifisd.

Police verification shall be done In all cases of Issue of passgport.
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BROT § § O A Sfts wreo § T B Rt oy ®Rwr ¥ graud oraar amer swmaey M wA ¥ §ER el - ot -
@) [& omdEs YR @ i T Y
(@) P A WRE & AET WK @ T ol oravsan & g Branfafel A e g wwm ¥ organ e @ @Y e b
(M 5 3T B ARG ¥ T S G URE B G B JHAH 5T GhaT § A0ET R yEas Y e §
(@) 5 amdes @Yy & am Suffd & R o &y & ara wre & Iohigel el o3 it s o wem & ooy swsy Eemen
@) & ondes swa amded 3 Y ardw § [ g dfa o @Y oy § Rt wma sfedfiaer & el sy & R vine & e e
R g iR s mau § R e e ) a9 ot omfy & Mg g A s g X |
@) % gmees arr Gy my Rt qursie oray & wey A wieg A Rl worerd o H woer ad Wi R
®) 5 38 @vg yad Redt s & orrle Rl g 210 WA A ARqE B & aRTE T § el HE H PR & aRve o
et it & areen Q@ Redt e g i @ WY & TR0 o & ey A afarers akyr s Reg g ¢ o
@) Ry amdees o gamaifa R ¥ olR sae o g & ey fhy g ey o witgfd T A ¥
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ANNEXURE “A"

SPECIMEN AFFIDAVIT FOR CHANGE IN NAME/DEED POLL/SWORN AFFIDAVIT
(on Non-Judicial stamp paper)
By this deed [, the updersigned..............oconeneee (New Name) of etc. called ............cccveees .(Old name), doing........cccceeeee ...
(give profession or avocation) and residant of...........cc.cooo (address)solamnly declare:-
1. Thatfor and on behalf of myself and my wife and children and remitter issue wholly rerounce/relinquish and abandon the
use of my former name/surnama of.........c..cce e and in place thereof | do hereby assume from this date the name/
SUINAMB ...oeeinnrinirennenne and so that | and my wife and children remitter issus may hereafter be called, known and

distinguished not by my former name/surname, but assumed name/surname of.

2. That for the purpose of evidencing such my determination declare that | shall at all times hereafter in all records, deeds
and writings and in all proceedings, dealings and transactions, private as well as upon all occasions what$oever use and

sign the name of ............................. a8 My hame/surname in place and in substitution of my former name/surname.
3. That expressly authorise and request &ll persons in general relatives and friends in particular at all times hereafter to
designate and address me, my wife, my children, ramitter issue by such assumed nama/surname of......... accordingly.
4. In witness whereof | have here unto subscribed my former and adopted name/surname of..........cccccee e and
weerr... affix my signature and seal, if any this ..., day of.cooiii i,

Signed sealed and delivered by the above name

Date : FOrRIEE NAMG. .o e

In the presence of :

(This deed pollaffidavit may be signed and attested in presence of a magistrate or Consular Officer in an Indian Misslon
abroad)

Nate:

In cage of change of name, applicant should insert advertisemsnts in two reputed newspapears (one local newspaper of the
area in which he/she is residing and 2nd in Newspaper of the area of permanent address) and submit original newspapers at
time of applying for passport in his/her new name




40 THE GAZETTE OF INDIA : EXTRAORDINARY [PART 11—Stc. 3(i)]

ANNEXURE “%"
SPECIMEN AFFIDAVIT TO BE DECLARED/AFFIRMED BY LEGAL GUARDIAN OF THE MINOR

(To be executed on non-judicial stamp paper)

Lt e (PAMe of guardian).............ooovv e s0lemnly  declare and affim as follows:

1. That!am the legal guardianof...............coiii i o (name of minor) who is a minor and on whose behalf | have inada an application

for a passport.

2. That e (name of the minor) has been living in India under my guardianship.

3. That | have no intargst advarse to thatsaid ..........c.c.ccooov v v eeeeneeen (R@M@ of minor)

4 That | have applied for a PASSPOR FOT.. ..o et e (nama and address of minar) under the instructions of
B {(namae and address of minor's parent and his full address ebroad)

This affidavit may ba swom In the presence ot of Magistrate, " Signature and addrass of Deponent:

Date:

ANNEXURE “@”

SPECIMEN AFFIDAVIT TO BE DECLARED/AFFIRMED BY TWO RESPONSIBLE
PERSONS WHO KNOW THE LEGAL GUARDIAN AS WELL AS THE MINOR

(To be executed ~n non-judicial stamp paper)

| ISR (name of deponant) s/o/dfo. .......... ...ceee do solamnly declare and affim as follows:

1. Thati know both Shri/Smt ............oovvviiiininiees - - (name of guardian) 8/0/d/o ..o ., v v @NE e
(name of MINOMN... ey o v+ eeee o SO/ e o @Nd Dame of guardian.. is the legal
guardian of . ... .. ... .. (nAMe of minor)

2. That. .. (nama of guardian) has applied fora passportin favourof.............cooocis v (name of minor) undar
the instructions of his/her............ c....... (name and address of minor's parents residing abroad),

3. That....o (name of guardian) has no interast adversa to that of said................. {name of minor).

A THAL e e {namae of gquardian) IS, ...........occervierene s (relatlopship) of.............c...o e (N@mMe of minor)

This affidavit may be swom in the presance of Magistrate. Signature & address and dasignation of Deponent.

Date

ANNEXURE B’
All Central Government employees, State Government employees, Employees of
Statutory Bodies and Public Sector Undertakings are required to produce a
NO OBJECTION CERTIFICATE (on Official Stationery)
Cartified that Shn/Smt/Kum .........ccocvriiiies i is a temporary/permanent amploye@ of this ................. e, from

This Ministry/DepartimantOrganisation has no objection to his acquiring Indian passpont. Tha undersigned 1s duly authorised to sign this No
Objaction Certificate.

Name & Designation
Date - Tel.No.....,. T

, ANNEXURE “E”
SPECIMEN AFFIDAVIT TO BE SUBMITTED BY ILLITERATE APPLICANTS AS PROOF OF DATE OF BIRTH IN
CASE NO OTHER DOCUMENT MENTIONED AT PARA 6(V) OF THE INSTRUCTION BOOKLET IS AVAILABLE

(To be executed on non-judicial stamp paper)

e e i Sie/Wio/Dia ... .. . hereby state as follows:

lwasbomon............... at..... ....situatedinthe Distt. ..... SR intha stateof ............... . | have no documentaty proof in support of my place
and date of birth.
| do not possess any educational qualification and | am an illiterate parson,

| take oath and solemnly declare/affirm that the particulars turmished by me above ara correct and that | have not concealad or misrepresented any
facts,

Place . .. .... ...
Data  .................. Daponent
Venfiad onthis ....... ... dayof ....... ... of the year One Thousand Nina Hundredand ............. A.D. that the contanta of my above affidavit
are true and correct to the best of my knowledge and balief and nothing in mataenal has been concealed therafrom,

Deponent
Tha contants of the affidavit has bean read out to me. Deponant

Attasted
Note  Affidavit to be attested by a Magistrate. Signature and Official seal of attesting authonty
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ANNEXURE “§”
SPECIMEN VERIFICATION CERTIFICATE

(on official stationery of varifying authority)

This is to certify that M/Miss/Mrs.,................ aon of/daughter of/wife of........ e resident of... ... has good maral character and
meutation and that after.having read the provisions of section 6 (2) of the Passports Act, 1967 (Printed balow), | certify that these provisions are
not attracted in case of this applicant and |, therefore, recommend Issua of an Indian Passport to him  Applicant has been staying at his addrass
continuously for the last two years.

Place: ‘ Signature
Date: (Complate name with designation)

Tal. No, Ofica ... ...... ..... FRaSIdONCO ........coovreiivrnnnn.
Nota:

1. This verification certificate may be ot signed by any of following :

() A Deputy Secretary/Diractor/Joint Secretary/Add Secy /Spl. Secy./Secy./Cab.Secy to Govt. of India.

(i) A Joint Secretary/Add. Secy./Spl. Secy./Secy./Chief Sacy. to a State Gavt.

(i) A Sub-Divisional Magistrate/Additional DM/District Magistrate of the district of residence of apphcant

(iv) A District Supdt. of Police/Range, DIG/IG/DGP of district of residence of applicant.
2. Anyona who issues incorrect varfication certificate may be prosecuted under section 12(2) of the Passports Act, 1967.
3. SECTION &(2) OF THE PASSPORTS ACT, 1967

“Subject to the other provisions of this Act, the passport autherity shall rafuse to issue a passport or travel documant for visiting any toreign
country undar clause (¢) sub-saction (2) of section § on any one or more of the tollowing grounds, and on no other grounds namaly:-

#.  that the applicant is not a citizen of india

b. that the applicant may, oris likely to engage outsida India i activities prejudicial to the soveraignty and integrity of India.

¢.  thal the departure of the applicant from India may, or is likely to, be daterimantal to the security of India.

d. that the prasance of the applicant outside India may, or is likely to prejudice the fiandly relations of India with any foraign country.

o. thatthe applicant has, at any time during the period of five years immediately preceding the date of his application been convicted by
a court in India for any offance involving moral turpitude and santenced in respect theteof to imprisonment for not less than two years.

f. that criminal proceaedings in respact of an offence allegad to have been committed by the applicant are pending bafore a courtin India.

g. thata warrant or summons for the appearance, or a warrant for the arrast, of the aplicant has been issued by a court under any law
for the tmae being in force or that an ordar prohibiting tha departure from India of the apphcant has bean made by any such court.

h.  that the applicant has baen repatnated and has not reimbursed the expenditure incurred in connaction with such repatnation.
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YA &
GOVERNMENT OF INDIA

foRy e
MINISTRY OF EXTERNAL AFFAIRS

I qraaret e fafay damen & e seea-a
(wra & wEe & forw)

r: e
FREE OF CHARGE

FORM NO. 2
(emEw u& w1 (35 x
45 fir,#0.) st e afit
AT B AT A DI ?
G AR AT AR v |
o aid |
Applicant must paste
(35 x 46 mm) one
photograph here with half
the signature on the

photograph and half on
the applicatipn.

Application Form for Miscellaneous Services on Indian Passports
(For use in Indla)

(Fwm w3 ol W wei W)

i (P & ford gee 4 A ):
NUGIREES s 1) | | ]
¥eawed ... B A R
FEFAT

() SREF

............................................................

............................................................
............................................................

............................................................

............................................................

............................................................

(Please Fill In BLOCK LETTERS)

Service required (See instructions on page 4):

Amount of fee Paid Rs. .......... [:] [::]

Bank Draft NO.....oovie v Cash Bank Draft
Bank's Name ......ocoiiviii e

1. Fullname (Expandedinitials, surname to be written first).

() Applicant...................

(i) Mother............cccoviviiiiceiie v
(V) Spouse ........coeooriiiiiiiiniiieeeriii e

............................................................

............................................................

............................................................

............................................................

............................................................

............................................................

PIN code




[mﬂﬂu—@ﬂfgs(i)]'_ M T IS0 @ HHERT ] 43
4. o & e 4. Details of Passport :
IR R CAE A TRE e e P i} PassportOfficeFileNo.:................... ...
) TR EEAT it e aa e i) Passport NO. ..o
T I EA T A I (R L AP i) Date of Issue .................. S ROUUUTUTO
V) ST R BT T oo iv) Place of ISSUB . ....oooiiii i
V) @A ATt V) Valid Upto ooveereee e
; : 3 Y L
vi) @@ M TR i :{g st vi) Wheather the passport contains valid visas?
] 6§ anf T
> w3 A T R I T T 5. Particulars of childern to be included/deleted
forrcon in applicant's passport :
Gl g
Name Sex
1 TP S
) (1) e,
2 T O
(2) () e
@ arliw
™ Place of birth Date
(1) o (1) e e
(2) o (2) oo e e,
6. wraad afufram, 1967 # ar1 10(3) #® a=rtd 6. Informationrequired under section 10(3)
ST AT of the Passport Act, 1967
T S A ORI e § aes & [Memang e Yes Are any criminal proceedings pending
ST ey T T B P T No againstthe applicantbefore a Courtin India?
Frmpofy - NOTE: ‘
AR 39U WA w0 Il BV ¥, & U ot It hnswer to above is ‘yes’, furnish details
FA o gt =g S in a separate sheet.
7. FATE T O 7. DECLARATION OF APPLICANT:
# foeergda dr aar/ F  FF I solemnly affirm that:

) M7 T T G, ThAT Al aravsd & wid
frer ¥ ot 87 @ @ D o7 T @
TR Sear AT SRS U AL ¥

i TN ymd @ramiEar T @ €, 7 IgH gfteny
frar & 7 & 93 78 @ A faar T ¥

iy B o A & ¥ 9w wé € ot Sgay werdr
& forg & gt ot A e & | g3 39 a @
AFFT ¥ 5 Tudd waar w9 s 9
TEATAA W FTA B 29T | DE T TSI
T oEdT BE JEE AHE G W
arere srfafrm, 1967 & ardifd uF 9y
A

nt R o g ol enfa & wd @ gt forRard

i) | owe allegiance to the sovereignty, unity
& integrity of India and have not
voluntarily acquired the citizenship or
travel document of another country.

i) 1 have not lost, surrendered or been
deprived of citiznship of India.

i)  The information given by me is true and
| am solely responsible for its accuracy.
I am aware that it is an offence under
the Passport Act, 1967 to furnish any
false information or to suppress any
material information with a view to
obtaining passport or any other travel
document.

(iv)  lundertake to be entirely responsible for
expenses of my son/daughter/ward, and
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(V)

|declarethatihave nut Ioslor surrendered my
citizenship of India since the above passport or
travel document was issued 1o me. | turther
declare that | have no other passport.

Name & Signature/T|. of ApplicantParent
Legal Guardian (Left hand T.l. if male anc
Rigiit hand T.1. if fernale)

........................................................

(v) ﬁaﬁWW/mf%ﬁﬁwnW%*ﬁ%W
g3 I90 G angaT GTsT SIS ST g av
WX &1 OToT AT e} W & Sreyar Iaent uiimmT
T farar ¥ | § g o argom e/ e £ A o
®E T qgGE T &
e | R | faan | TR ST % wRiaR o3
&1 fagrr (qou & and ot &t & 3nd e & ofgd @
frem)
W e A e
8. -
) e e
1) e
1) e
Fnfaa naw & fag

For Office Use

9. A el el § Hwar g g r A & M B

g

9.

Please put two specimen signature or Thumb
Impression in the boxes given below.




[V [1—wog 3(i)]_

HITT hT TATH

®IH-2 mﬁ & i%rq S CE| _-

g G e 9 eredel W AEiaiad @ o<y
A fqely dareit & fog v F qmr 9

jii.

vi.

vil.

Vili.

LEIRIETU
AT dffe sl w= e & forw |

g & T B S ot afaften gftrer S w0
3 fom, &=y & A e S gea & g |
A uftera & g | T4 A fae 3 & for |
T W A & ferg |

qd F g |
YfeTa SR SHIOT-9= (I 97 7 AT & R

fere gferg oy wH-qF @Y srasadar ¥ | ol
T ) |

afaftfn ywatew |
for sy & A et 6 SR & [ seary € S
= |

BT ol [T !

T, B AT A

(i) vis i (430 ORI NI TT '-;A W
R e 12) AT Q1 B e Jee E

T U FH vu ¢ gAY GIF-TAr B GTddic
(QTHTRI: ey & YTEIE ) 3 L = e
& forq amded a FET & S et g & g
AT L THd B | T ad & ofrw 39 & 70
BT ST G & AT s T 'Ry |

N

T E LLING UP FORM-2

Thisformistobe used for Miscellanacus Services
on ordinary Passport for:

iil.

vi.

vii.

viii.

Renswal
Issue of Visa Sheet.

Issus of additional Booklet on used up
pages, including/deleting names of children,
change of name and date of birth.

Change of address.

Police Clearance Cenificate (indicate the
name of country for which PCC required and
purpose).

Additional Endorsement

Addition/Deletion of
children.

particulars  of

Any other services.

In case of tfresh inclusion of name (s) of

children pl=ase enclose (i) birth certificate (s)

giving hame of both parente (i Passports
. T oyesr

S ; . o

prihen peo el e e ABET

or apply for separate passport. Children

above 15 year must apply for separate

passport.
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HITT B
GOVERNMENT OF INDIA

farger Hemaw
MINISTRY OF EXTERNAL AFFAIRS
T ) AfaTET qrEde & 9<ol #
TEIE SEEH-9
APPLICATION FORM FORPASSPORT
IN LIEU OF LOST/DAMAGED PASSPORT

fr: g% FREE OF CHARGE

FORM NO.3

(om3%® uF wID (35 x
45 f.+f1.) awi frwed ok
AT & I FEATET FEY
TR AT AT 9F |
B =Ry |

Applicant must paste
(35 x 45 mm) one
photograph hare with half
the signatura on the

photograph and half on
the application.

(wrf v A Fdar arauigEs of) (Read Instructions Carefully Before Filling
(Fman 33 Fil | W W) The Form) (Please Fill In BLOCK LETTERS)
T i w L] L] Amount of fee Paid Rs. |____| [:
VEMRHE oo e fegw Bank Draft No............. ccveanee. Cash  Bank Draft
WEHAM e Bank's NAME ......vvvvuuueieeieereeirii i ssieeeeianes
1. QO AW (el & ST A ) 1. Fullname (Expandedinitials, surname to be written first).
() STF (D Applicant ............coooooiviiriiiic e,
() AL () Father..........ccovvvevreieiiiiiiiiieieieennnnn,
() A .. e e e eaes (il]) Mother.......c...coiiiiiiiiicei i eean
(V) Sl T8 (IV) SPpousSe ........ccoovvvriiiiirnrrirrriiie v ieneiee e
2. 2,
qoy qiEar Malae Famale

3. o= faf 3. Date of birth

i % o Date Month Year
B £ I . | L 4. Placeofbirth................oool
5, URMHEINSE®: ... B. Visible Distinguishing mark : ........ccvecverennnen.

6%. WUy aran TN & = d

............................................................

6a. The detalls of passportitravel document held

(i) ora PR WA A e, () PassportOfficeFilenumber: ........................
(1) TGS [ TR TN WA ... () Passport/Travel Document number ............
(i) MAAFBAOH .. (1) Date of ISSUB ...........ceeveireerriiiaiiiieeiean,
(iv) MRERAWTIT ..o (V) Place of ISSUB ............coovvveeeieeeriinieenn.

(@) v mATE ® o/ B 12 wranE W s rReis
qr, =it ST R |

o e ; utr/ ................... - m ......... m“
QI QAT T AT TIAT 41, A Brwor ¥ |

(b) Details of restrictions, If any,on Lost/Damaged
PasSSpPoOIt ...

(c) Detalls of transfer of residence /Forelgn travel
schemae facility on lost/damaged passport :
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7. WG AAEH C‘omaraT oy smaenE i wraw ¥ ?
R B A e wrdd (R ooy W)

8. wmTEd A Y 7 o oaw fmw ¥

............................................................
............................................................

10, TR IAF FTRRI W WamM @ AW A w®
e ¥ Y, e o T % i ity ¥ ot v ordy
T wa

for ais
11. (i) ATF wWA & AT ¥

Y FT e g s @

(i) afy i B ura wvit Rt o e At W

............................................................

3 (P b 7 X))

............................................................

...........................................................

LS few
(1) oo v
(2) o eei e e
NEEOIES ade
) T PSR

7. Is applicant entitled for “Emigration Check
Not Required (ECNR) ?" If Yes, attach
documents (see para 4 for instructiotys)

8. Whether tha passport contained valid visas?
It yas, give detalls

............................................................

............................................................

............................................................

PIN code

10. If the applicant has not resided at the above
address continuously for the last two years,
furnish the other address(es) with duration
where hae/she has resided during the period.

From...........ccoieiin, to . (date)
Distt. ..., State.................
PIN code

11. () Applicant Is a citizen of Indla by :

Birth Descent Registration  Naturalisation

(i1) If the applicant ever possessed citizenship
of any other country, give details :

............................................................

12. if the applicant ever changed hisfher name,
give detalls : (see para 7 for instructions)

............................................................

13. Particulars of children to be included In
applicant's passport:

Name Sex
(1) i e
7
Place of birth Date
(1) e
(2) e s e



a8

14.

(i)

15,

(i)

16.

.....

wam xag B w
FHHT AT qrOOE /AT T 3§ W

fopar T a7 Ur o A= foRar AT A Srear
Al ITAT FETET WY T o |

AT W AR T w2 werrafda frar
T4 a7 |

(if)

T anATH F Fvir v yemafda Brar war
ar |

e afafram, 1967 1w 6 ® srerfa
fde A

() =97 ¥p ARSI 3 H ANG B A I
a ugw &1 arafiy § Rt arrafis 99 & forg
foredt am v & faheY sgrarerd R anaeE
Y T IEAT AT T SR RBRETET B qAT
AR

T YRG5 AT BT aread § omaed
% freg A g T T ¥ ?
CRRCTHENOIGE B IR D R C I ]
e, o AT Fgarly & 7oe araan
TR R AT A ATELAT ol TATRY o AT
Sl foe T ¥ 7

feuufy :

Tfe S9N 991 § § WH 14-15 &1 3w ‘EF
&, O U@ ST TS 9T il 2R E |

(i)

JTEF HT

T TR & WA, Qo of] sTEvsar & wf
faser ¥ ol 89 @ & e ax Qo @Y
AT Srerar s FTa e T R € |
T vrea Y FEIitear 1 B &, 7 Iaaw uftnT
i & = & oy T wdt A e

3 o Sreerly € % o @t ¥ of e wear
&g & gt o @ Rerr ¥ | % @
Hr AErG ¥ R araar areay & o A
AT ST A & L9 § B Y37 Ay
T Fgar B THRE AFHA GAT A
e aiffoam, 1967 @ arwaefa T ST
Ly

A4 o B a I

cu

£}

oA

%

Yes

No

Yes

No

Yes

No

Yes

No
Yes

No

(i)

(i)

(i)

15.

()

(i)

(i)

16,

A passport/travel document was refused/
impounded at any tirne or restored
conditionally.

The applicart was repatriated at Government
cost.

The applicant was ever deported to India.

Information required under section 6
of the Passport Act, 1967

Has the applicant at any time during the
period of five years immediately preceding
the date of this application been convicted
by a Court in India for any criminal offence
and sentenced to imprisonment ?

Aré any criminal proceedings pending
againstthe applicant before a courtin India?

Has a warrant or summons for appearance
or warrant for arrest or an order prohibiting
the applicant's departure from India been
issued by a court ?

NOTE:

if answer to any of the questions in 14-15is
‘yes’, furnish details in a separate sheet
duly signed.

DECLARATION OF APPLICANT:

| owe allegiance to the sovereignty, unity &
integrity of India and have not voluntarily
acquired the citizenship or travel document
of another country.-

| have not lost, surrenderad or been
deprived of citizenship of India.

The information given by me is true and
I am solely responsible for its accuracy.
| am aware that it is an offence under
the Passports Act 1967 to furnish any
false information or to suppress any
material information with a view tc
obtaining passport or any othar t:~ual
documant.

............................................................
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17.

18.

ft qradt? saueE @i @ g ¥ o Awn-far se
AR™IIE ¥ qao:

17.

HIE =T TETA : AR 49

Declaration of Parent or Guardian if passport
is for minor;

ﬁsﬁm/mtﬁ Uﬂﬁﬁl ory (Am) | aftirm that the particulars given above are in
respect of (Name) ...,
Son/daughterof ...
THT #

Rererenr & arar-Rrar [ st &, & aa=r A & | Iudr q@
T 3o @t Ry @ & a= o/ o €| K g
I HTGT | H T & [ T vt AT it T @
¥, I qitam et fam & ofie 1 & af g it dfem
frar ey ¥ of 3@ oMo F Sud v ¥ §
SR BE

rT J T [ v & v / of @ e (e
] o =ht @ ot Ty & o & fee)

......................................................
......................................................

18.

of whom | am the Parent/Guardian.

| undertake the entire responsibility for his/her
expenses. | solemnly declare that he/she has not.
lost, surrendered or been deprived of his/her
citizenship of india and that the information given
in respect of him/her in this application is true.

Name & Signature/T.l. of Parent/Guardian (Left
hand T.I. if male and Right hand T.i. if female)

Enclosures :
Government/PSU employee attach original NOC

.....................................................
.....................................................

......................................................

For Office Use

19. e Y A el # o A e W FTm
FERIER Aq= &3 F Pram & Q-5 v ¥

19. Specimen signatures or Thumb Improssions
of applicant in the boxes given below AND on
two stickers.




qu wm (ymorerd wr EEhr A W)

Fuil name (Expanded initials)

(In Duplicate)

50___ - —dTH_E—GAZETTE O_F_H:H_Di/i F:X—T@RBE\IA:EX_ - _[T ]k(:EE( 3(,)]
Juipe RaTor-g (am¥sw @F 1 (35 x

PERSONAL PARTICULARS FORM MR

(3 o § %) e e e

Applicant must paste
(35 x 45 mm) one
photograph hare with half
the signalure on the
photograph and half on

the application.

.............................................................................

fem/Sex: (1) ysWMale (2) ®Female [

(®) sk X ard v o A o k ?

(a) Haas the applicant ever changad his/her name ? ¥ /Yos UNo

G 18 AL PP

(b) Ifyes,pravioushame: ..............c.ciiiivniinnsn. bt e e na et e ae i aa e n e e et e e
w1 faf¥/Date of blrth Wiy Date wE/Month wYear
T Place OF DITtN L. i i i i e e e
FBUTOWN ...ttt emaes et RAUDISH. ... oo e e,
TOWSEALO ... oo &1 ®/PIN code

(/8) OB T AT [ Fathor S NAMO. ..ottt st ettt ettt e et e et e r et ae e e s s vaean e at e nn e e aeeneanene

7T IR I LK 1 e T Y Ty B P

(myc) R/ qelt &1 AT/ Spouse's (husband/Wife) NAME. ... ...ttt ee e et e e e e e

ydti/Address:

(1) wrex & wardt 9a / Permanent address in India: (2) whart ww/Present address:

waAWRE? /Residingsince.....c......... ... (Rt /date)

TFA R TM [ H. [ Housaname/No. T TR AM | A, | House name/No. oo o ..

T TR VILISHOOE .o e, B ) ViL/SHet oo e

TR JPoStOHICe ...t it e e T /PostOffice ... e e .

IR AT Police StAlion . . ... .o, YR A Police Station ... ol e

BRI DISI. .oe oot oo et e e e, P Distt. .. L

T STAO .oooeiieiiniiees s s i e T SAO ..o i e e e

T WY/ PIN code firr %12/ PIN code :

AP [Tl NO. .. o oo o e et e e WA [TelNo.. . :



LHHE U—Wvs 3(1) ]

HIT %1 19+ STEHINROT , 51

8. o ymiwe PN RN (o) ARI M @ ouewrnarcm vl B/From . WEHO ..o Rt date)
A il 1 o1 ¥ |, Foar o W @ ud o i ¥ i
' HEHA A, JH INO. o
arafRr  Reer T ¥ | ke Q2 ek o v g /. [House name/No '
wet ww Tt/ ot 5t e Rawor o w g sfafe d (@ TR TR VLSOO ...
ﬂﬂﬁ)“m"“ﬂ“%mmm“ﬁ BB/ P OBt OMICO oot
HEY ot W A
YRR &R/ Police Station ... .coo.oco.voeeivis e
If the applicant has not resided at the address given
agalnstpara (7) continuously forthe lasttwo years, please BT/ DISR. e e e,
furnish the other address (es) with duration where he/she R L

has resided during the period. Applicant should furnish an
additional set of Personal particulars form (in duplicate
with photograph) for each additional place of stay during

R #2/ PIN code

the last two years. PP form may be photocopied for this FEFTHL / Tl NO. ..ot e
purpose.
9. W - ok @ QX R wedl % v S TR o S e & A R
References :- Names and addresses of two responsible persons in the applicant's locaiity who can vouch for the applicant.
(1) RYUFrom..ciiccnn WM. e (=i | date) (2) JA/From.. .. ... AE[1O ..o, (et | date)
TEAFT AN, [House Name/No. ............ccccocoerenennn, THEFA A [ K. [ HouseNama/No. ...........o.oocoviven,
T T VILISHOO ..o i |7l Vill./Street ..., e
TR [P OostOMICO v, BT POstOfICe v
BN/ DSt e BT T DSt e e
Y S1AO e e TR SHAO o e
R e/ PIN code ] ¥ ®¥x/ PIN code [
BREH, 1 TOLNO. .o e T A T NSO
10. wffi® fwTor 1/ PHYSICAL PARTICULARS:
(®wa) WA Helght ..........ccccovveeenes, WEYm. e, {4/ cm.
(T) ST WD e () WREE T e
(b) Colour of @YEB. ... eeeiirieeeit i eee s e eeva e (€) Colourof hair ..o
() O HTIE R ..o s OO OSSOSO
(d) Visible distinguishing mark ..........cccoivrvvciiin e, e ettt et e et e

1. 47 JATE 9 & e ¥

L EEIGU AR EicT e A G e CT U AL

12, (%) uik ord %t g/ arn TR ¥ At woan swet =

11. Is applicant a citizen of Indla by :

Birth Descent Registration  Naturalisation

(a) Furnish details of previous passporttravel document, if any:

(i) wTedYE VR Passport number ........ SRS
2. WA o arhw / Date of iSSU6 ...oovvveeeeine.
3. orfl MR w1 |/ Place of issue ..o,

ATH & BRI/ o Wil S wt P o wfden
AR Tg wr R S P

Signature or Thumb Impression of the applicant (Left hand
T.l. of male and Right hand T.I. of female)
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Jaftre REvor-a= (snaas % B ( 35 x
: 45 f.41) 7w fawsid ol
PERSONAL PARTICULARS FORM et o p s
(ff afrl & ) ¥ 3 I HEAT TH W
B =R |
1 Applicant must paste
(ln Dupllcate) {35 x 45 mm) one
photograph here with half
the signature on the
photograph and half on
the apphcation.
I E Gl e B B T et e
Full name (Expanded InTtials) ..o .. i i e e e e e
Rr/Sex: (1) gs/Male (2) wit/Female
(W) =1 amATE A yrR w o T w7
(a) Has the applicant ever changed his/her name ? ¥ /Yes THi/No
G T AR O S U
(b) YL ¢ TV T T - T 1T -
o= Rfl/Date of birth wRiwDate {— w/Month wW/Year
B Bt 7 o P Vot 0N o T ¥4
RTBUTOWN ..ottt b enc e RREUDIStE. .o e
TRLSEALE . ..orirriieiie e it eeie e e ot ®XY/PIN code
(B/8) T BT VT Father's MBMO. ... ee et aa s e e et et et et e e et aa e an e st aaeaae s et et e ane s
(W) AT A MOtNEI S MAIMIB . . o et vt e r sttt as it e va s et e e m et e b e e e aat b e e eaaae e et e e aan e nanneeannes
(/)  afdr/ qelt WA/ Spouse's (husband/Wile) RAMB. . .u ... ciu it e vt e
qal/Address:

(1) e & vt waw/ Permanent address in India:

FHAWRE? [ Residing since

(2) T 9q@/Present address:

HEAW A/, [House name/NO. ......ccocooveeer i AFATAM . [ House name/NO. .....ocoociveee e
TR VILISHEBE ... e T TR VIL/SHBOL ..o e e e .
TRV /POStOMICa ..o ¥ /PostOMICe ... s e

R A £ Police Station ........c.o.vveeiiine s i@ urT/ Police Station ... ... voooeieviceeeien
BT/ DISt. .o s Rt/ Distt. ... e e s :
£ 1 IS - U T P U PRUPRUPRPPPPON T SIAE Lo et e
R T/ PIN code fort wte/ PIN code

JETR, [ TOLNO. ..o BB H, / TELNO. v+ e s e .
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8. WMymewE PPt ()i M @A wemER i R/ From .. A0 v (=i | date)
R =ff o o ¥ A, e 9 el % g R sy § ot ym
HETR W W [ A, [ House name/NO. ..o e
ity & Aw v W | e YR naw iR e & fag :
wrei aw w1/ ot B e R ow et g sfafer e (w3 TR TR VILISIOOY ..ot
mﬁ“ﬁ)wm'mm%mmm“ﬁ TER [POStOMICO 1 veviiceceieeee e
wieY wrdt wr W
g T/ Police Station ............c.coveeviieeee e,
If the applicant has not resided at the address given
against para (7) continuously for the lastiwo years, please BN/ DISH. .t e
furnish the other address (es) with duration where he/she T | State
hasresided duringthe period. Applicant shouldfurnishan & 7 7 - e
additional set of Personal particulars form (in duplicate @ ®ix ) PIN code
with photograph) for each additional place of stay during
the last two years. PP form may be photocopiad for this e, JTeLNO. oo,
purpose.
9. e :- yuA A ® 2 Prdaw wfdewl @ i ol & ¥ ot e e A wwR W
References :- Names and addresses of two responsible persons in the applicant's locality who can vouch for the applicant.
(1) RA/From.eiie, AE/O oo (Rt | date) (2) WIFrom..coooovveeennne. LG YA T (Rt / date)
AR A R, [ House Name/NO. .......oeeeeeieee e, TEA AN, [ House Nama/NO. .......cooveeeeeosrieee e
TR VLSO ..o T/ TR VIL/SIEOY v e
TR [POStOMICE ... IMETC/PoStOffiCo. ... e
R DSt o et e BT/ DSt e
T[S o 10 O T (- TRV
7 ¥/ PIN code fm %%/ PIN code
FREFE, [ TOLNO. .ot THEMH. [ Tol NO.. oot e e, o
10. sndiftw f¥awor ¢ | PHYSICAL PARTICULARS:
(®/a) WM/ Height ..o WY e ] cm.
(@) stai T () WD e
(D) Colour of 8YeS....cccoviviiiiiiieiiiin e {€) Colour of hair ... e e
(M) TBMPIRIIE IR ..ot e ee a2 sttt
(d) Visible distingUISRING MAIK ..ot e e e oot e e e e v b e e o a1 s b e e e e e h b e e o2 e et aea e ae e s s rraaeeeestnreseeeat 1 nenrenaenr
1. 7 TS WA 1 RS ¥ 11. Is applicant a citizen of India by :
q Y ERUGUS] i Coriy e r S e AT Birth Descent Registration  Naturalisation

12. (%) ofX oo 1 Qe [ arsy o ¥ A e wae wi d

(a) Furnish details of previous passportitravel document, if any:

(i) A AT/ PasSpOrt MUMDOT .......o.covtiiveeee e st
2. WTE W WY ATERE [ Date Of 18UO ..ovvitt ettt e
3, WTE B WY T PIACH OF IS8UB .1.ovoeoieee e ettt e et s

AT B WENE Haw Wl WR W P R wfien &
A § 1Y T % MR W P

Signature or Thumb Impression of the applicant (Left hand

T.1. of male and Right hand T.l. of female)
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FORM NO 3-A
(=l nfemi s v WY wrdd )) - e——yp
. . . & IH X
(i) (All the copies to be filled in by applicant) 45 .51 20 P ol
T B ATY ERATT Bl
T AT MY HEA 9 T
&1 ifRg |

1. YU AW (TETEHY B TE T E)

() SME® ...
(i) B
(i) BRI .. e
(V) wR/ ol
2. = faf

arE 1[4 e
TR 0 P,

E o ERIR UG G AR I DR L AL
T 1 ¢ A
1 .| TR £i T SN
v w1
6, WIANT G . e
11 r< | AR T e
i wx

() srdeRaaded...... .
(i) ITREATE .
(iv) et @ afi@ ... _

Applicant must paste
(35 x 45 mm) one
photograph here with haif
the signature on the
photograph and half on
the application,

1. Full name (Expanded initials)
(i) Applicant ....................... ST

(i) Father...............cccooceiiiiiiiiii,
(fii)) Mother.. . ...
(iV) Spouse .........ccccccvirieiiiiiiiiiine e eeiraea

2. Date of birth

Date Month Year
3. Placeofbirth ... ... ..o,

4. Applicant is citizen of India by :

Birth Dascent Registration  Naturalisation
1 Presentaddress: . .........coovviiiiiniann..
Distt. ... State ...
PIN code
6 Permanentaddressinindia.....................
Distt. ........................... State...........................
PIN code

7. Details of the LOST passport :
(i) Passportnumber ....................
(i) Date of Issue .,........... T ..
(i} Placeoflssure ...........co..o

(iv) Dateofexpiry ......cooooe i,



[y II—@vs 3(i) ]

I =T TSI« HAHTEII

8%, w1 IdEEF & LRI/ W T qraud u g afoa b,
A SoET e

(@) = e X YE AR TrEd o S aiad R
IR QAT H1 AW ol 4@, A Rawor ¥ |
9. waw gu i (gferd O ang.ome.) @ ufa

8a. Details of restrictions, if any, Lost/Damaged
PASSPOIt ...

(b) Detallsoftransfer ofresidence/Foreign Travel
schema facility on lost/damaged passport :

9. Copy of FIR

10. 1f NRI, date from which the applicant residing
abroad.

PN aaraaa b At di i ba i A d sk

HATH B BRI Signatures of applicant.
TG e, Date ..ot
mhrq' m—;‘ '% faq For Office Use

To

The Director,

C.P.V. Division,

Patila House,

Ministry of External Affairs,
New Delhi-110001

It is requested that clearance for issue of a duphcate passport in lieu of lost/damaged (strike out what is not
applicable) passport be sent to us at the earliest in respect of individual whose particulars are given above,

Signatures of R.P.O./P.O.

Ministry of External Affairs (CPV) Divislon.

File No. ...ociininns
Copy forwarded for necessary action to:
1.

2.
3.

..........................................

Signatures of Director (PV)
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[PArT [I—SEC. 3(i))

FORM NO 3-A
(ot wiat s e W@ S )
(i) (All the copies to be filled in by applicant) ﬁﬁfn fjﬂ?@@jﬁ:
HRAEH B Y FETE B
Wl ) ey @ W
B =i |

AW (AR & A )

() WATE
() R
() BRI, ..
(V) TR T
2. @= iy

arira E o
e T 2 | L S

e Ay Wit g g B
TR Go: 1 = £t U
B L1 C2 SN
i =i
6. WHAHTRIGE: .o e,
(< | IR T e
fr #E

() TEET AT oo
(i) AR oo oo
(iv) moefrafiadfm ...

Applicant must paste
(35 x 45 mm) one
photograph here with half
the signature on the
phetograph and half on
the apphcation.

1. Full name (Expanded initials)
() Applicant .................... UTRTURURIURR

(ii) Father.............cccoiiiiiiviiiiiiiii,
(i) Mother............cocoiiiiii i
(iv) Spouse .........ccccoieviviiiiieiiiee

2. Date of birth

Date Month Year
3. Placeofbirth ... .......coovvii .

4. Applicant is citizen of Indla by :

Birth Descent Registration  Naturalisation
5. Presentaddress:..........c.viiiiiiiiiiin,
Distt. ..., State ..........................
PIN code
6 Permanent addressiniIndia.....................
Distt. ............. ... State.........................
PIN code

7. Details of the LOST passport :

(i) Passportnumber ................cocoi il

(ii)

(i) Placeofissure ..........cocociviiiii :
)

(iv

Date of 1SSU€ ..o,

Dateof expiry .......ooooiiiiiii e,



[ﬂm_ll_w—ﬁﬂz 3(1)]

B, ar STAEH B ket O T vt w ek iy o,
at gawt R €

(=) wmﬁm%w]wﬁuﬁlmﬁwmﬂmﬁwﬁﬁw
AT QAT &F AT Tor A, a faaror 3
9. vra gaEA fgE (gferm o ang, ) gt

WﬂTﬂﬂﬂﬂﬁ1

‘HH'[‘TR"TI 57

8a. Detalls of restrictions, if any, Lost/Damaged
passport. ... ...

{b) Detailsoftransterolresidence/Foreign Travel
scheme facility on lost/damaged passport :

8. CopyoiFIR
10. If NRI, date from which the applicant residing

abroad.

AAEEH B GRIET Signatures of applicant
T Date ... .. ... e
Fratera warT & frg For Office Use

To

The Director,

C.P.V. Division,

Patila House,

Ministry of External Affairs,
New Dalhi-110001

It i requasted that cleatance for issue of a duplicate passport in lieu of losl/damaged (strike out what is not
applicable) passport be sent to us at the earliest in respect of individual whose particulars are given above.

Signature'-; of RP.O./P.O.

Ministry of External Affairs (CPV) DIVISIOH

File NO. ..ooovivnecnns Date ....cccrvvvvnninne
Copy forwarded for necessary action to:
1.

2.
3.

Signatures of Director (PV)
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_ 8-A
FORM NO 3-A
(el i st v welt oy 1) —
() (All the copies to be filled In by applicant) ff‘s'gf Iﬂf;‘j"m“‘r_a ( e
ArEEH B oY BENET R
QT ST e AT T |
A wfig |

1. YU AM (SrETERy & R 7 6y

() ST ...,
(Il) ﬁ'ﬂ'l' .................................................
(iij) W&v............. et
(iv) s /ael
2. w= fafy

arde L1 EL|
R T - I | L S

...........................................

............................................................

Brem . W i
o =y
6. MITARWTA: .
Brar L1 PR
fo w3

(if) @G ...
(1) TR TBIRC . o
(iv) gorefararda . ., IR

Applicant must paste
(36 x 45 mm) one
photograph here with half
the signature on the
photograph and half on
the application.

1. Full name (Expanded initials)
(  Applicant ...

............................................................

(I) Father.........cooooviviiiiiiiiii e,

(lii) Mother ...
(IV) SPouse .........cccoceeveeeiiiiiiiiinin e

2. Datae of birth

Date Month Year
3. Placeofbirth ............c. i

4. Applicant is cltizen of india by :

Birth Descent Registration  Naturalisation
5. Presentaddress:..............coociiiiiiiiiinnnn.
Distt. ..., State ........................
PIN code
6. Permanentaddressinindla.....................
Distt, ... State ... ..o
PIN code

7. Details qf the LOST passport :

() Passportnumber.,.................ciee..
(i) Dateoflssue ............ ..o,
(i) Placeoflssure...... U

(iv) Dateofexpiry ... ....coooviiiii .



[ [1—&vg 3(i)]

WA 1 T+ ST

8%, &gl Arew & afeHe/TH & T2 wraur W w1 Rlady

(@)

a e faeor
R ?{u'q/ .................. s mﬂ
TV AT FT AR IST 41, A faawor ¥

Ba-2

8a.

(b)

Details of restrictions, if any, Lost/Damaged
PASSPOIt ..o T

Details of transfer of residence /Foreign Travel
scheme facility on lost/damaged passport :

The Director,

C.P.V. Division,

Patila House,

Ministry of External Affairs,
New Delhi-110001

9. va9 gEA RO (8 TEATEAT) B AR e
.............................................................. 9. CopyofFIR
10. orR ‘gardt ST’ § @ omded wE § 9 W W R 10. If NRI, date from which the applicant residing
abroad.
SHE LG A LK Signatures of applicant.
TG Date ...
watad wam % R For Office Use
To

It is requested that clearance for issue of a duplicate passport in liau of lost/damaged (strike out what is not
applicable) passport be sent to us at the earliest in respect of individual whose particulars are given above.

Signatures of R.P.O./P.O.

Ministry of External Affalrs (CPV) Division.

File No. .......... v
Copy forwarded for necessary action to:

1.
2.
3.

Signatures of Diractor (PV)
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8-A

FORM NO 3-A

(- wfat s zva wit st o)
(All the copies to be filled in by applicant)

(1)

. QAW (STarerd & AT 7 &)

() SREE ...
(1) PRI
() |V, e
(iv) mfjaeft .,
2. @ Ry ]

arra e L
30 WREIT .o

...........................................................

(i) sroreREE. . R
(iii) FhETEEE
(iv) o #rarig

(m¥es g By (35 x
45 fyft) el Rrgeng ofiz
HTIZE B AT ERIET BId
o AT A ST TH T
BR wifed |

Applicant must paste
(35 x 45 mm) one
photograph here with half
the signature on thae
photograph and halt eon
tha application.

1. Full name (Expanded initials)
(0
(ii) Father
(ii) Mother
(iv) Spouse

Applicant

.............................................
..............................................

.................................................

2. Date of birth

Date Month

3. Place of birth

4. Applicant is citizen of India by :

Birth Descent Registration  Naturalisation
5. Presentaddress:...............c..oocciiii .
Distt.. ... State. .. ........ ...
PIN code
€ Permanentaddressinindia.....................
Distt. . ................... . State .. ......
PIN code —|
7. Details of the LOST passport :
() Passportnumber ... . .. L.
iy Dateotlseue o0 o L
(i) Placeoflssure ... ...

(v) Dateofexpiry ... ... Lo



[T ([—ToE 3(i)]

YIRS 1 AT ¢ ST 6t

o o

B, W iy S gRIRA TR T R v o wiend
At wamy Fumor ¥

(w) wam wdem iw«imﬂm&\iumqﬂ!ﬂwmw
TIAT AN W A0 T at, a Py ¥ |
9. e g RO (gferm g o) i ufa

..............................................................

.................................................................

8a. Details of restrlctlons It any, Lost/Damaged
passport ...................................................

............................................................

{b) Detailsoftranstarofresidence/Forelgn Travel
scheme facility on lost/damaged passport :

9. Copyof FIR

10. It NRI, date from which the applicant reslding
abroad.

...............................................................

................................................................

AATF & CEnR Signatures of applicant.
afer Date..........cccoovvreennns ettt
wrafeg wiv @ frg For Office Use

To

The Directo-,

C.P.V. Division,

Patila Hous 3,

Ministry of [=xternal Affairs,
New Dalhi-110001

itis requesied that clearance for issue of a duplicate passport in flau of lost/damaged (strike out what is not
applicable) passport be sent to us at the earliest in respect of individual whosd particulars are given above.

....................................

Signatures of R.P.O./P.O.

Ministry of External Affairs (CPV) Division.

Flle No. . .-
Copy I‘orw ardod for nacossary action to:
1.

‘2.
3.

Date .....oeevvinenen

........................................

Signatures of Directar (P
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9 (UD)
et Tt e gl
(e g gl gfkermr o g2 & AR
wirey ¥ ded & R s ww @ 1)

-3

qrerirz, YT AR 9 ¢ 3 & ferfer ) Rar o ¥ | AergweRt T ey 241 srgar g o el g R @ sy ¥ R o aw
Rt ® e SRl % A 2o R v & ang wn o wrter W e ¥ | wredid o s wemd | el aned ol ©
Wi 5 A g W iy AT el i oo afmr o 8 Srqe W o @ e T A 0 | red et et dr  ww @ orff S wily | areded
7 W A Wi B gRee Ry i Tordve & qradd wrafera v R § Rdré oof o ot ity | o e e st
Prrr WY wretd e Ay o 1 e 7 Ry Ar % wror wrd w1 S govatT wan b oA uwe gew frg Rradere dm ) wead werd wait ¥
e Pl e witnrd o frfdn w9 St gyl fe o Wi |

. o Y W

FRTH TF EfyeE w9 & s gRPR & e & voliga Wi & wrmn R g | andee IR qradd gt & S Tt JUmng Ses T

e v o |

6.

. Y

e gref & | 3yoo/- 934 WY WA B A TEE s % W9 & WY w0 | g e A L () e A 9T i |
3400/- &0 &Y Te B T 2wt F ol o A wre wre gEnft & Frdt ggw A X @ 1 o ¥ wroe ¥ A ¥ e & O o ik
amda 9u WY wH Ho M fd |

.qmtﬁiﬂ?f‘ﬁgﬁﬁ:

ot i wfrr qrad? @ R, geeh wR e we et ¥ @ wEed Faw ondew W @ R wrgm s Tl w wfda wofige we ¥ ol o d
g g & 9T A= S |

e At omEyas T -(ERiAa) & A @ s o W gt

S AW JeeeR 9T wrd i |

HEE & W ety afies &

oty 23 W ot il (Fad Hiy amre ¥ ae s ot wiftrer §) areht Profy YRrae & 99 omuet o ok e e et & wratis W
Wt ST W W g AT e | ' '

T ot wifE A e ad & ot orly @ Ry ¥ w @ € ol Q@ afeal @Y oftat /ofr oh uy o v @Y g & o =

w1 e T Gl ® Wik Al de )

srdTa AT S aitfian, 9/ & swla oy s e ey 49 |

o ad ¥ wifte oy B g @i )

0 T S ot & gl A, drayr o wifET I @) SeETed wAE #) s T

Wi, 8w o arft ik Forg wqwar/ond gyrer Wil @ e el @ SerTe ity o 2 ore & sty e o @ s & A Jorm fon

RN AR % W A L |

BRI

() orbifes Aarvjar & ved) g oy F wE ¥ RIC T 348 W1 O X w4 O OF & & RIS Sa-aes ar i orifier § | et e omdeew

¥ fog o A & Fream o €12y | @ @ue a8 g o fdd | e R o Ge) O §E ST SEIER A (AT BRI B
T AT T A AT AERGT T W, R 9 e Y FRONT e ar w3 g B A 9T R T wena & w85 Wi | i a) wie,
w1 Py e A, b Y et A Rrar OAT wiite ( R o @12 & A o e w Qom0 g Wik |

(@) hw wed o o iw_rﬁwﬁﬁmwﬁﬁwilﬁl
SR /TR e & wewd & R oy gwad

(gt Temw W e one A i & A afve = R anad) ¢
o T qrEdE & Ry wedt T aree fem s

@) - TR e TR AT R
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11 (VD)
PASSPORT.INFORMATION BOOKLET

(APPLICANT MAY REMOVE & KEEP THIS BOOKLET
FOR FUTURE HANDY REFERENCE)

- ‘ ] [ caution : | 1

A passpoit is ssued under the Passports Act, 1967. It I3 an offence to knowingly furnlsh false
information OR suppress material information which attracts penal and other action under
relevant seciions of the aaid Act. Passportis a valuable document. All holders are required to take
A due care that I does not get damaged, mutilated or lost. Passports should not be sent out to any
country by post.

Loss of passport should be immediately reported to the nearest Police Station and to the nearest
Passport Oftice/Indian Mission. Pasasport holder shall be responsible for misuse of paseport, due
to non-intimation of loss to the concerned Passport Office/Indian Misslon. Pasaport is a' Govt.
property and should be surrendered when demanded In writing, by any Paasport Issuing authority

\. J
1. HOW TO APPLY :

An application or a passpert ma'y be submitted personally OR through a representative OR by registered
post. R

2. MODE OF PAYMEN™
An aninciusive fee of Rs 2500/ is to be paid along with the apphcation form either by bank draft drawn in
tavour of 'he Fasspor Officer..... ... or in cash "In case o! Bank Draft full name of the applcant and
application No. should be written on the reverse of bank draft.

3. DELIVERY QF PASSPORTS

Paséport shall be delivered only to the applicant or despatched by registered post acknowledgemant due to
the address given in the application form,

4. PERSONS ENTITLED TO EMIGRATION CHECK NOT REQUIRED STAMP (ECNR)

Holders of B.A OR equivalent dagrees including professional degrees; their dependants.

Gazetted Gove'nment Sarvants,

Income-Tex payers and their dependants, subject te proof of actual payment of income tax for last three
years.

Persons living iabroad ‘or more than three years and their spouse and children upto the age of 24 years.
Seamen in possesasion of CDC and Sea Cadets.

Nurses possassing qualifications recognised under the Indian Nursing Council Act, 1847,

Persons adove the age of 60 years,

NO EMIGRATION CLEARANCE IS REQUIRED FOR VISITING BANGLADESH, PAKIGTAN AND ALL
COUNTRIES IN EUROPE AND NORTH AMERICA.

NOTE : Protector Of E nigrants will also grant emigration clearance lo certain categories of skillad/semi-skilled
. workers for a period of six months when they apply through authorised recruiting agents with passport
containing val.d employment visa.

5. PHOTOGRAPHS

6 photographs in blac< and white or in colour of 35 mm x 45 mm showing frontal view of full face against
a light backg-cund are required. Four of the photographs should be pasted on the application in the boxes
provided. Photographs should not be stapled. Applicant should s1gn across the pasted photegraphs in such
-a w;y that half the slgnature appears on the phatograph and the remaining on the application form. The
signature across the photographs should be the same as the specimen signature given by the applicant in
the form. The applicant's name should be writtan on the back of the remaining two unpastad photographs.
There should ba no marking on the frunt of the unpasted photographs.

Photos taken with coloured or dark glasses and In uniform will not be accepted.
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6. DOCUMENTS REQUIRED FOR REPLACEME»W OF LOST/DAI\MGED PASSPORT
(Uriginals shoulc be’ prcduced tor verification and same will be returned after verification).

(2)

(b)

(e)

(i)
(iii)

(iv)

(v).

{vi)
(vii)

(viii)
(d)
(i)
(iiy
(e)
(i
(if)

(i;ni)
(iv)

IF PASSPORT IS LOST:
) Attach cepy of First information Repart {F.1LR.) from the'po’ﬁce station where t?je"lcss has been reporied
(i} Affidavit s per specimen appended (Annem’?’e ‘B’) and
(iii) A signed itatement (or plain paper) describing circurmstances leading to loss of passport.
(iv) Acopy ot letter written by applicantto concemed PO(s)/indian Mlss:on(s) mformmg loss of passport {See
. “CAUTION" on page 11).
(v} NRIs shoiid submit 4 ad}dntional photographs,
IF PASSFORT IS DAMAGED;
(i) Attach passport
(i) Affidavit .as per specimen appended a! Annexure ‘B’, and
(iii) A statemzant (on plain paper) describing circumstances leading to damage.
OTHER DOCLUMENTS

A photacopy of applicant’s ration card OR appointment letterof reputed companies on letterhead/water tax/
telephone till/electricity bill/running bank account etc./Income Tax Assessment Order of last three year OR
Etection Ccmmission 1.D. card. :

Attested copy of citizenship document if applicant is a citizen of India by Registration or Naturalisation.

if the applicant has not continuously stayed at the present address for the last two years, please photocopy
the “Personal Particulars Form” and omctose an additional set (in dupllcate with photographs) for each
. additional place of residence.

if namre(s) of child(ren) :s (are) to be inciuded in the passport applied for, enclose:

(i) Birth Certificate/School certificate in respect of each child bearing names of both parents an,
(ii)'Payssp ort, if any, of both the parents.

(For inclusion of children’s name in pare';ts' existing pa‘ssport apply on EA(P)2 form)

Govt./Pub ic Sector/Statutory body emp!oyees should submit “No Objection” Certificate in original
{Annexure E).

if the appl cant |s eligible for “ECNR" attach atfested copy of supporting’ document (see para 4).

If the appl cant was repatriated at Govt. cost, enclose documents to show that expenditure incurred by the
"Govt. on Fis/her repatriation has been fu%!y refunded to the Govt. of India, Ministry of External Affairs.

if the applicant was depo:!ed to India, give detaiis of Emergency Certificate/Passport.

WHEN AFPLYING FOR A MINOR'S PASSPORT ATTACH:

Affidavit ty legal guardian (Annexure C).

Affid;avit by 2 persons who' kriow the legal guardian as well as.minor {Annexure D).

PROOF CF DATE OF BIRTH (Attach ane of the following):

Birth-cer:iticate issued by a Municipal Authority or district office of the Reg|strar of Births & Deaths;

Date of Lirth certficate or nationality certificate from the school last attended by the -applicant or any other
recognised educationalinstitution;

Old Pass soet;

Atfidavit sworn bafore a Magistrate stating nationality and déte/place of birth, as{',p’er specimen in Annexure
e .
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ANNEXURE “A"
SPECIVEN AFFIDAVIT FOR CHANGE IN NAME/DEED POLL/SWORN AFFIDAVIT
(on Non-Judicial stamp paper)

By this deec !, the undersigned............ .............. (New Name) of etc. called ......................... .|Old name), doiNg....................

(give professian ¢ravocation) and resident of ..........oove e, {(addrass)solamnly daclare:-
1. Thai for aad on behalt of myself and my wife and children and remitter issue wholly renounce/relinquish and abandon the
use of my former name/surnameof ... ... and in place thereof | do hareby assume from this date the name/
SUMBME oot s e e and so that | and my wife and children remitter iasue may hereafter be called, known and

distinguis 1ed not by my tormer nams/surname, but assumed name/surname of.

2. Tha forthe purpose of nvidencing such my determination declare that ! shall at all times hereafter in all recotds, deeds
and writings and in all proceedings, dealings and transactions, private as well as upon all accasions whatsoever yse and

. signthe rame of ................... ...... as my name/s1rname in place and in substitution of my former name/surname.
3. Thai | expressly authorise and request ~l! persens in general relatives and friends in particular at all imes hereafter to |
designate and addreas mea, my wie; my chuldren, rectter icsue by such assumed name/surname of......... accordingly,
4. In witnass whereof | have here unto subscribad ny {ermer and adopted name/surname of ... and
oo wee - atliX My gignature and seal, fany this ... .. . ... ... dayof.. .. ...,

Signed sealed and deliverad by the above nama

Date : FOTMIBT NAIMIB. ..o eeeitats ceremreememnn et e b b r e emmmenetes

In tha presence af :

Name........ .. cr i, NEMO....cciiiiicriiriias o eeeieeeieeas

(This. deed poll/affidavit rnay be signed and attestéd in presence of a magistrate or Consular Officer in an Indian Mission
abroad) ’

- Note:

«In case of change of nama, applicant should Insert advertisements in two reputad nawépapera (one local newspaper of the
area in which he’sha is residing and 2nd In Newspaper of the.area of permanent address) and eubmit original nswspapaers at
time of applving for passpon in lus/her new name

ANNEXURE “B"

SPECIMEN OF AFFIDAVIT TO BE SUBMITTED WITH THE APPLICATION FOR
A PASSPORT IN LIEU OF LOST/DAMAGED PASSPORT

{(To ba axacuted on non-judicial stamp paper)
(Tj‘ﬂst e)nfﬁdavit 15'ta t @ executed on non-judicial stamp papar of appropriate value in tha presence of Magistrate First Class on the fallowing
points
Lot e L slofdlo/wio. L L . .. .residing  at.. ... eoivieeo. . JSoOlamnly uffem as follows, . L L
1. State how and when the pussport was lostdamaged & how many passports were lost/damaged earier?
2. State whathar yo travelled on the lost/damaged passport If so, state flight No, last date and port of entry into india ?
3. State whather yo) avalled of any TR concessions/FTS allowance and if so detalls thereof ?
4, Stglo whethar no 1-residen: indian and if resident abroad, the details of the residence as follows:

Sl Narne of the country Length of Residence Page Nos. of pasaport beanng departure & arrival stamps
No. . From Ta (details if avallabla)

1

2.

. Vurther atfim that ) will take stmost care of niy passport «f 1ssued and the govemment will be at hbarty to take any‘lagal action under the
Passport Act, 1367 if tha lap:e 1s rapeatad.

Date ‘Deponent,
Athmed befora Magistrate First Class
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ANNEXURE “C"

SPECIMEN J\FFIDA\'IT TO BE DECLARED/AFFIRMED BY LEGAL GUARDIAN OF THE MINOR
(To be execyted on non-judbclal stamp paper)

I(nmolsmrdhn) v e S0MNlY  declare and affirm as follows:

1. Thatlam thelegal guardanal...... ....cocoivivicvereinriciriin. (nnmo of miﬁor) who is & minor and on whose behalt | have made an application

for a passport.

2. That.....cooeeiis ot e (Pame of the minor) has been fiving in India under my guardianship.

3, That | have na intarent 1dverss to that maid ............oocoo oo e (nmma of minor)

-4'..That'| hive appliad for a PABEDOTION. ..o nieaiar e e e (name and addresse of minor) under the mstmcﬁons of
s « (name and address of minor's parent and his full address nbmd)

This afficavit may be swor in the presence of of Magistrate. Signature and addresa of Deponant:

Daw:

ANNEXURE “D”

SPECIMEN AFFIDAVIT TO BE DECLARED/AFFIRMED BY TWO RESPONSIBLE
PERSONS WHO KNOW THE LEGAL GUARDIAN AS WELL AS THE MINOR
(To be executed on non{udicial stamp paper)

L {name of deporunt) s/o/dia, i 0, solemindy declars and affim as follows:

1. That) know both Shil/3mt j(numool guardian) a/o/d/o und
(nom® of MINOT). ... s e s SOt s and name of guardian.................ccer e 18 the legal
guardian of........ ... .o (NAME of Minor) )

2. That..ei e N (name of guardian) has applied for & passportin favourof...............cccco o (RAM@ 0f minor) under
the instructions of hister............c.oou...... (name and address of minor's parents melding tbromxy),

3. That... et veeeenn « (name of guardian) has no Intonll adverse to thatof aaid..................oov.ccoceonnrenn.(nama of minor).

4. That.., ..(nema of guardian) is... virrrnneeeeneen o (TAIOHONBAIP O, (NAM@ O miNGT)

This affidavit may be swam in h presance of Magistrate, ‘ Signature & address and designation of Qoponont.

Date,

ANNEXURE “E"
All Central Government omploym State Government employees, Employees of
Stetutory Bodies and Public Sector Undertakings are required to produce a
NO OBJECTION CERTIFICATE (on Official Stationery)
Certitiad that Sht/Smt/Kum .., .- s atemparary/pommanent employee af S ..., from
(YT nndliuprountholdmghopostof ...............................

Thia MmutryIquartmnn K.)mnmumon has no obpchon to his ucquinnd indlan passport, The undersigned is duly authorisad to sign this 'No
Objection Cortificate.

Name & Designation

Date ; TolNo e
ANNEXURE “F”
SPECI 2 BE SUBMITTED BY ILLITERATE APPLICANTS AS PROOF OF DATE OF BIRTH IN

CASE NO OTHER DOCUNENT MENTIONED AT PARA 6(V) OF THE INSTRUCTION BOOKLET IS AVAILABLE
(To be executed on non-judicial stamp paper)

M SIBWR/IDYS L L haraby state as follows:
lwasbomon ............. .ato situated in the Distt, ............ inthe stateol ............... . thave no decumentary proof in support of my place
and date of birthw

{ do net possess any achicational qualifieation and | am an iliiterate parsan,
| tnke oath and sclomrdy Jeclare/a'firm that the particuars fumished by me above are correct and that | have notconcealed or mistepresented any

facls.
Place .................. .
Date .......... ........ Deponent -
Varified on this .. ..dayof... ........ of the yeur One Thousand Nine Hundred and .............. A.D. that the contents of my above affidavit*
are true and corre. -t t() ‘t® best of my knowledge and belief and nothing in materinl has been concealed therefrom,

Dcponant
The contents of the affizavit has been read out to me. Deponept

Attested
Note : Affidavit to he attested by a Magistrate. Signature and Official seal of allesting authority
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ANNEXURE “G”
SPECIMEN VERIFICATION CERTIFICATE

(on officnal stationary of veritying authority)

This is to certity that MrMiss/Nrs....... ... son of/daughter of/wite of .............resident of... ... has good moral character and
reputation and that efie r having 1ead tha provisions of section § (2) of the Passports Act, 1967 (Printed below), | certify that these provisions are
not sttrcted in cana cf this applicant ard |, tharetare, recommend tssua of an Indian Passport to him. Applicant has been staying at his addass
continuously for the lent two years.

............................

Place: Signature
Datop {Complete name with designation)
Tol. No. Office ............... Residénce ........ et

1. This verification certificato may te got sighed by any of following :
() ADaputy ecretary/Directyr/Joint Secretary/Add Secy./Spl. Secy./Secy./Cab.Secy. to Govt. of India.
(i) A Joint Secretary/Add. Secy./Spl. Secy./Secy./Chisf Secy. to a State Govt.
i) A Sub-Divisional Magistrate/Additional DM/District Magistrate of the district of residence of npblicam.
(lv) A Digtrict ‘Supdt, of Police/lange, DIGAG/DGP of district of residence of applicant.
2. 'N;yono who iz2ues incorrect verification certificate may be prosecuted under section 12(2l) of the Passports Act, 1967
3.  SECTION (2, JOF THE PASSPORTS ACT, 1967

“Subject to the uther provisions of this Act, the pasaport autharity shall refuse to isaue a passport or travel document for visiting any foreign
country under clause (c) sub-se stion (2) of section & pn any one oF more of the following grounds, and on no other grounds namely:-

a,  that the applicant it not a vitizen of India.
-b:  that the applicant may, or s likely to engage outside India in nctivitiqs prejudicial fo the sovereignty and intagrity of India.
that tha daparture of the applicant trom India may, or is likely o, be deterimental to the security of k{dia.

o

d.  that the pesence ct the applicant outside India may, or is likely to prejudice the friendly ralations of India with any forelgn.country.

o. thalthe upplicant has, at any time during the period of five years immedistely preceding the date of his nppllcntibn been convicted by
a court in india Yor any atfance nvolving moral turpitude and sentanced in respact thersof to Imprisonment for not less than two years.

f. that criminal procaadings i1 respect of an oftence alleged to hive been committed by the applicant are pending befors » courtin Indie.

g.  thar a wi.rant or summons for the appeamnce, or a warant for the arrest, of the aplicant has bean issusd by & court undar any law
for the tivie being in force or that an order prohibiting the departure from India of the applicant has been made by any such court.

h.  tha: the applicant F as been repatriated and has not mimbursad the expenditure incurred in connection with such rapatriation!

Printed by the Manager, Govt. of India Press, Ring Road, Mayapuri, New Delhi-] 10064
and FPublished by the Controller of Publications, Delhi-110054 1995






